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Ordinance, 1969

St TAATY : (I GI) WA, T
aAg M7 qwr Afwg

THE DEPUTY CHAIRMAN : You
have spoken enough.

PAPERS LAID ON THE TABLE

'. ANNUAL REPORT (1967) OF THE COUNCIL OF
SCIENTIFIC AND INDUSTRIAL
RESEARCH AND BELATED PAPERS

1. ANNUAL REPORT 0968) OF THE SCIENTIFIC
AND INDUSTRIAL RESEARCH AND
RELATED PAPERS

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (PROF. V. K. R. V.
RAO) : Madam, I beg to lay on the Table a
copy each of the following papers :—

(i) Annual Report of the Council of
Scientific and Industrial Research for the
year 1967, together with the Audited
Statement of Accounts for the year 1966-67
fin English and Hindji).

(i1)) Annual Report of the Council of
Scientific and Industrial Research for the
year 1968, together with the Audited
Statement of Accounts for the year 1967-68.

(iii) Statement giving reasons for the
delay in laying the Reports mentioned at (i)
and (ii) above on the Table of the House.

[Placed in Library. See No. LT-1773/69 for
(1) to (iii)]
ANNUAL REPORT (1967-68) AND
ACCOUNTS OF THE INDIA TOURISM

DEVELOPMENT CORPORATION
LIMITED, NEW DELHI AND RELATED

[RAJYA SABHA]

PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRIMATI JAHANARA
JAIPAL SINGH) : Madam, on behalf of Dr.
Karan Singh, I beg to lay on the Table, under
sub-section (1; of section 6I9A of the
Companies Act, 1956, a copy each of the
following papers:—

(i) Third Annual Report and Ac" counts of
the Indian Tourism Development
Corporation Limited, New Delhi, for the year
1967-68, together with the Auditors Report
on the Accounts.
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(i) Review by Government on the working
of the  Corporation. [Placed in Library. See
No. LT-1774/69 for (i) and (ii)]

ANNUAL REPORT (1966-67) AND ACCOUNTS

OF THE SHIPPING DEVELOPMENT

FUND COMMITTEE AND AUDIT
REPORT THEREON

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SARDAR
IQBAL SINGH): Madam, I beg to lay on ihe
Tabic, under sub-section (6) of section 16 of the
Merchant Shipping Act, J 968, a copy of the
Report and Accounts of the Shipping
Development Fund Committee for the period
ended the 31st March, 1967, together with the
Audit Report on the Accounts. [Placed in
Library. See No. LT-1886/69].

FINANCIAL ACCOUNTS (1967-68) OF THE
CENTR\L GOVERNMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : Madam, I beg to
lay on the Table, under cl&use (I) of article 151
of the Const! ution, a copy of the Finance
Accounts of the Central Government for the
year 1967-68.

[Placed in Library. See No. LT-1718/69.]

I. RESOLUTION SEEKING DISAPPRO-
VAL OF THE BANARAS HINDU
UNIVERSITY AMENDMENT)
ORDINANCE 1969 (NO. 7 OF 1969)

Il. THE BANARAS HINDU UNIVER-
SITY (AMENDMENT) BILL 1969. — contd

THE DEPUTY CHAIRMAN : Now we go
on to the next item. Mr Mulka Govinda Reddy.

A AT (ITT FI ) ¢ HIT,
AFMAT & §7 7 FqT F}qT TRl P

SHIR MULKA GOVINDA REDDY
(Mysore) : Madam Deputy Chairman, at the
outset I must oppose the Ordinance that was
issued on 17th July. It looks as though this
Government wants to run this country by
Ordinances. It is an affront to Parliament.
Parliament was scheduled to meet on the 21st
July and on the 17th July this Ordinance was
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issued by the Government. It is very

unfortunate that this Government should take
Parliament for granted. Just before Parliament
meets they are in the habit of issuing
Ordinances and thereby make it a fait accompli.
We must strongly protest against this. I have
gone through the provisions of the Ba-naras
Hindu University (Amendment) Bill. 1969. It is
a very retrograde step that the Education
Minister has taken. As Mr. Rajnarain put it the
other day, it would have been better if we had
dis-cusssd the Banaras Hindu University
Inquiry Committee's Report. We had plenty of
time. Before this Bill was brought before this
House, we could have discussed this Report and
Members could have expressed their views and
in the light of the discussion if the Minister had
brought forward a Bill, it would have been
better. Unfortunately, the Minister did not
provide an opportunity to Members to express
their views on the recommendations of the
Banaras Hindu University Inquiry Committee.
This Bill gives a go by to university autonomy.
It looks as through the present Minister, who
was once a Vice-Chancellor, wants to put the
clock back. On the other hand, we expected that
more radical reforms would be introduced. He
knows about education. He was a professor. He
was the Vice-Chancellor of a University. We all
expected that he would have taken into
consideration world trends in university
reforms. Students should participate in the
activities of the university. Students should
participate in prescribing the syllabi for the
different courses of study. Students should also
have an opportunity for the management of the
affairs of the university. Throughout we have
been seeing movements taking place. Students
in Paris were almost in a position to pull down
the De Gaulle Government in May, 1968.
Similar movements have taken place in Japan,
in the U.S.A. and in many other universities.
Students want proper involvement in education.
Unfortunately this retrograde Bill has been
introduced by the Minister. All the elected
bodies have been done away with and only
nominated bodies are going to run this Univer-
sity. Instead of giving it the name of Banaras
Hindu University (Amendment) Bill, 1969, he
should have said that a department of the
Government of India and the Government of
India in the Education Ministry will run the
Banaras Hindu University. This is a very
un-
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fortunate situation. It is true that there was

unrest, that there was agitation in the Banaras
Hindu University. It may be unprecedented in
the history of any university. But this is not
peculiar to the Banaras Hindu University. It
happened in Aligarh. It is happening in other
universities. For the last eight months the
university at Hyderabad, the Osmania
University, has closed down, may be for a
different reason. But the student unrest is there,
student agitation is there. Some of the Members
have said that the students should not take part
in politics. The entire fabric of society is
involved. Whether we like it or not, whatever
the Government does will have far-reaching
effects, and therefore to say that the students
should not take part in politics will not be
accepted by any section of the student
community. The very Government that says
that students should not take part in politics
encouraged the students to take part in politics.
Whatever Governmen is in power, it always
says that students should not take part in
politics. But when they are once in opposition,
they get the students to take part in politics. It is
their birthright as it is the birthright of any other
section of the Community to take part in
politics, but in agitations they may not. But if it
concerns their vital interest, if the university
increases its fees, if the university imposes
certain conditions, then the students have a
right to agitate for a reduction of the fees. If the
university does not provide proper hostel
accommodation, if the university does not
provide proper scholarships for the deserving
students, then the students will have to agitate.
It is within everybody's knowledge and every
body knows that unless and until you agitate,
however righteous your cause may be, this
wooden Government will never yield and they
have yielded whenever there is agitation.
Unless there is agitation it is not possible to
bring widsom to this Government. It is not
possible to solve what you want to be solved.
Therefore, Madam, I plead that this Bill does
not indicate any scope for students' in-
volvement and students participation in the
affairs of the university.

Madam Deputy Chairman, there are five
Central Universities now in this country.
Banaras Hindu University, Aligarh University,
two universities in Delhi, and Visva-Bharati.
These are all situated in places where the
Governments concerned themselves give
support
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[Shri Mulka Govinda Reddy]

to run more universitiecs. We have been
pressing that in order that there is proper
integration and in order that no discrimination
is meant against the people in the South, at
least one or two Central universities should be
opened in the South, particularly at Bangalore.
But that has not caught the imagination of the
Minister. He is feeling shy because he is
coming from Mysore and if he advises the
Central Government to open a Central
university in Bangalore, ne may be
misunderstood. Madam Deputy Chairman,
education is in the State List, and it is the
primary  responsibility of any  State
Government worth the name to give university
education as well as primary education to its
subjects. So, it is the bounden duty of the State
con- . cerned to start more universities, but the
character of the Central universities that are
run by the Central Government, for which
enormous funds are provided through the
University Grants Commission, should
change. 1 entirely agree with the
recommendation made by this Banaras Hindu
University Enquiry Committee that post-
graduate courses should only be allowed to be
taught and professional and technological
courses should be allowed to be taught in the
Central university. For courses like B.A.,
B.Sc. and B.Com. it should be the res-
ponsibility of the State concerned to start that
university.

Madam Deputy Chairman, this temporary
measure, as expected, is not going to solve
th" problem unless this salient
recommendation that has been made by the
Committee is implemented.

The Minister wh'le moving the Bi'] said
that the Committee had made two sets of
recommendations,one short-term and the
other long-term. By the short term ones I do
not understand how he is going to set right
the things that are so bad in the Banaras
Hindu University. By merely removing the
elected element and by appointing his own
henchmen to the different university bodies
and by running it as a department of the
Government of India I am sure he will not be
in a position to improve the condition that
are existing in the Banaras Hindu University.
More radical measures should have been
thought of but not in the way he has done in
the reverse direction. Madam Deputy
Chairman, we know, for instance, that we all
believe

[RAJYA SABHA]
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in democratic methods, that we all have faith in
parliamentary institutions and when we accept
parliamentary democracy, it means rule of the
party which has the majority, which has the
confidence of the House. Today because of the
Presidential election the Congress Party which
has the majority in Parliament is divided, and
the Congress President is dismissing the Prime
Minister and her trusted colleagues. Similarly
the Prime Minister claims the right of the
American President to dismiss the sparty
President and his colleagues. Does it mean that
just because the Congress Party is today in
such a rotten condition and today it is divided
and because it cannot govern the country
properly according to law the Prime Minister
should advise Gen. Manekshaw to take over
the powers of the Government and dissolve
Parliament ?

SHRF AKBAR ALI KHAN (Andhra
Pradesh) : Madam, is he discussing the Bill?

THE DEPUTY CHAIRMAN : What is he
discussing ?

sit TT3RTTPTT : spiT £2 7T 3TTW eft
iri tsrsT *%.£ X\r ? 112 frsr srrerft®

SHRI MULKA GOVINDA REDDY: Please
listen. So, nobody will ever suggest such a
method. Nobody would want that Ayub Khan
or Yahya Khan should come and dissolve
Parliament. If the present Congress Party
because of its inherent weakness cannot rule
this country, the other parties will take over
through democratic methods. Similarly if the
present administration in the Banaras Hindu
University has failed to discharge its functions
properly, to govern the university properly and
to create a good atmosphere for the university
students there, the method that the Minister has
suggested is not the proper method. We should
faith in human brings. We should have faith in
human Tightness and we should have fai'h in
our own people tha< i f they are elected, they
will control the university and manage the
affairs, and not because they are nominated by
the Government of India. Therefore, Madam
Deputy Chairman, I do not approve of the Bill
that is now placed before us.
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The Committee has made very salient
recommendations. In Chapter Iv" on page 83,
they say—

"It is the function of "he Centra
Universities to take eff iccive measures tj
raise the level and quality of tea-c'm'j,
learning and research, and general upgrading
of academic standards."

If .his is adhered to, if this is implemenl-ed, in
an earnest way, much of the trouble th i is there
in the Banaras Hindu University would not
have been there.

Midim Deputy Chairman, for these Cm ral
Universities we are spending cores of rapses.
The Central Uni-veni.ies should have an all-
India character and they should b;nefit all
students coming from all quarters of India. But
because of th) situation, because of the location
of these wuniversities, they have mostly
bmeficed the students coming from those areas.
Therefore, to call them Central Universities and
to spend Central Government funds on them is
not proper and they should be handed over to
the States concerned and they should see that
only past-graduate studies should be taught in
these Central Universities. And while making
admissions, it is found that proper encourage-
ment has not b;en given to the students coming
from other parts of India. In their Report they
have stated that some steps should be taken to
secure a more equitable distribution of seats at
the university in respect of different regions of
the country. And they have also stated :

"To attract more students from States
other than UP, the University must consider
the possibility of providing some
scholarships for such students and also
travel grants."

If these salient recommendations are
accepted, the universal character of a Central
University will be established. *Otherwise, it
will be a university of Uttar Pradesh.

The other aspect which this Committee has
dealt with is student participation. But they
have not made any recommendations with
regard to this, in what way or in what manner
the students should participate in the affairs of
the University ; they have asked us to wait till
the Committee which has been appointed by
the University Grants Commission to go into
this question gives its report with regard to
student participation in the un’ versifies.

[20 AUG. 1969]
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Madam Deputy Chairman, the present Bill
as it is, though a temporary measure .

SHRI M. N. KAUL (Nominated) : It is not
temporary, it is permanent.

SHRI MULKA GOVINDA REDDY:
I agree with Mr. Kaul

SHRI M.N. KAUL : There is no limit.

SHRI MULKA GOVINDA REDDY:

The Inquiry Committee has made it abundantly
clear that the term of this measure should not
exceed three years. But, unfortunately, the
Minister has not put any such clause in this
Bill. It may be three years. It may be more. But
if some restriction was introduced in this Bill
that the life of this measure will not be more
than three years, then it would have meant
something, that at least within three years
another comprehensive Bill incorporating the
recommendations of the Committee that was
appointed by the UGC with regard to student
participation in university life will also be
there.

Some of the recommendations of this
Committee should be implemented and the
Central Government should come forward with
a Bill which should be a copy and model to all
universities in India.

THE DEPUTY CHAIRMAN : The House
stands adjourned till 2.00 P.M.

The House then adjourned for
lunch at five minutes past one of the
clock.

The House reassembled after lunch at two of

the clock, THE DEPUTY CHAIRMAN in the
Chair.

THE DEPUTY CHAIRMAN Mr.
Bhandari.

SHRI RIZAQ RAM (Haryana) : Madam. |
also wanted to speak.

THE DEPUTY CHAIRMAN :No
more.

SHRI RIZAQ RAM : Madam, I have been
waiting for three days.

THE DEPUTY CHAIRMAN : No.

SHRI RIZAQ RAM : I have been waiting to
be called.
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THE DEPUTY CHAIRMAN :
Congress side I have asked the Whip.

On the

SHRI RIZAQ RAM : You have called
others. There is no justification to leave me
alone.

THE DEPUTY CHAIRMAN : There are a
number of names. I am not calling any of
them.

SHRI RIZAQ RAM : You called out
certain persons. They were not present. Then
why are you not calling me? What is the
justification ?

THE DEPUTY CHAIRMAN : There must
be some order in this House ; otherwise it
cannot run. All right. Mr. Rizaq Ram. Five
minutes.

of\ feamem ¢ feoft Jrvda iz,
TEETEEY W wwdr #r fE &
AT w7 A1 G 47 HZA F FHT 2 I
q7 GFTT I7T 4TS AEA AX H 20 AL
qHE  wrw Her 7 73 IwE AT 97
az a7 739 ¥ 7099 A0 § A1 9AAHE
& wvqr f@qre g 7 za qEmEa oA
& aarm feeg afaatas maz © fog
2§ 721 & Fmmw |, fawfaem
& AT H, FOE AT AT A A
S AFEEA, T AT FwEE E1 72 4,
fomat famr 97 a7 wta FRE HECT
A, @ gAT gEIA A A
ogr aqwm @ famm gwy FEEm
1 & we A o|r wwEar g, war 4 39
fag &1 awdw w71 § @ 4 "I
Wamrg feanfaa =@ amarsa &
ame @ ey S aF 92t ¥ faafaaey
H &, S Az qgi gE, I AT g, N AT
ga, Ia41 quiTar gw fawmar gfewe 2
AT AH TH AL H QT dFE

fecdt sawds @ifem, =5 T 1 2w
qAHTT A AT @y fF aqva fag
gfaafazl § S| 27-9A1% g9 42 F 1§ TFAA
g famafaarg ¥ adt 4, afew go dqro
W @Y Fur, gEd gl WA #3, SiEr sEt
FgfqaEd AN TEAT g, IT T ZW

[RAJYA SABHA]
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T9T ATA § @ AT S &
FRIF TE NE FAA § AT IqHT OF
gt Frow G fr e fadin afem &
ATTIEAT BT FT EKE AR wATT &l
72 @ A Adl F oegfes #ifae ar
nFsfaw #ifam & A A 7 & 9
FTE AF AGFIER JAAT BT AT FA-HEE
Z 20, IAF A FET AT W E | T
faer ¥ af*7 F31 F Arza-amET A WY
gzl faar i, 97 /9 N9, T ¥ W
A guy #fewm 2 froaar § 73w
# gz aifer dar 2y #ifE 9 fonE 2y
AWT  TAFTETT FHE F i€ ¥ TR
qar J@ar g & 37 anwAmaT §9
wien & amq, gfaas F T, =9 &
g1, ox f&50F F aq feew 87 7 49
24 4, 92 g4 4 A7 T gEL GO A1
STETE TR T o E o i T S o
AEWAAL TR AT FHATE )

RN AWMAT [ FULF FT BT FT
%1 s Arfgdze wadm w0 W A
qagrw &1 | awwan g fr A gf FuE
F ga@ Afeasz 089 AT & T80 &7
FAFAT IF F AT 0T aREar 9
&1 fedt Favda aifean, s o aaat
g A gaw o 2an ¢ f faatfae eaeh
% awm afevde s S TEiE
WFIT FIAN T A2 FWAT  wwHY AN OAT
T A4 o qro # ZwA AT 7 FB
aat gar F¢F F T T 74209 fagaw
#Y, #1AYZ 4, TAEAIT § fAq97 A 4%
mEEE F Ffwec #1 gfafad @
FuZr # fanam fear 51T @ At E@-

g & fefigar afasiz @1 fras

a1 # aF AwEal § fF gl oF arfeany
giad azi iy o0& sEdr s A £ a fw

CFar famr SwE €1 GAET £ AT 739

iAo 7 faera  fee-zw 57 awa 2
A AT @ awal 3 oo fedae
F fzd sfawe ar sfwsae & ar vw
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fafrzae wfawez #1 e F qegeq &

[20 AUG. 1969]

FrE FEAr A ¢ AIfCF 3z FA H7T ART

1 e & afawrdr &, 97 I fasraidr
g, a1 94 08 awaTT ®1 A fqaF 7
ary afgwidr aifdie #7397 § @3 92
faesa arawr gy & fr arfaazr & merfaar
71 gvdr 21 7 fafaes #g@Ea F a7y
aAdz § qur famw w@ar g @7 3947
awE  zar g e arfadse 379 @/ a2
=qa |y Arg fir ferear § s sqian i sy
feaaell @s 3w 2, faasr awat 4,
a1 gzAqfa F arg T@ F TE F ag
Fala F7 A%, IF  FEEAEH T FAA
%, FAa1 & aifgde Fwar arfzr &
7z 1 Faar 2 9t av afeqag #r
ATEE 2 OSHE 4AE, FA AZ AT AT 4T
wAar Aifzg fF qaa fzg gfRaise
" wgw Fe safedl 1 awg ¥ 40 @
Afafaal 41 a92 & Fidr @A g2, -
47 gal, AfFT w0 949 a6
2 &Y gm 2z waga F7 ¢ 5 W@ faw
FRIT AT ¥ IAH AFAFIAF AT qF T
7 faa® asg ¥ wiw famfamant #,
FIAAN , qA%1 A wrEl § qga i
amfer dtv G @ IR g A
AZT Aar 2, IAFT AVE T AT H\E AT,
adt fzai o 2 v SAF1 A9TER T T
fagr agr 2, 39 aswg & wA@ samr A

o famsam fF3 9@ F aEgg

W &1 g zw farsafaaem & g
FA AET & IqH AT2 24 qEF A
g | S gmr vy g 2 faw wafa
FAFN I FA § 193 9 FIWAF AZ]

g1 A%, 77 w0 R1EAH 2

A Zw Zaq # f5 faaifaat a0 qow
¥ a3 W | F AT gIF TA AA AL
wggn ®77 2 f s faey qonEr g T
# gafAs 2 a2 A7 Ag adt d, 9m
4a%  TH A A1 7L 7 2 f5 oA
ot forer et ¥ @0 <@ 3 2 zAE
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W& AT ARMFIA  F RAAT, TAH
A= A & | #n FTaq g fx garfa S
F qUOE ¥ 4% 9T FFTW  FIAM FQ@
Z, |maa &7 § ) FAEAET & HE 9T
fedt & 8, 3mify & &, ag aawz @
2\ arfar am = @nd, a7 fsfaar
AT WZAd q1T @F a7 F 32 arfaw
Fr a9, ST a9 7 A7 3z veaifea A
A Fasl jA ww A 27 FE A A
fAvrar #r aaz 2, ®1%  a@a9 ;]F 2
i 421 & fanwr awe aw g7 Adf &
AT Z7 ata  qT A T ST AR 3, Al
W Am-femiz gfaafd 9 sEEt
7 Z 3a%i = aff &7 ava | zafaq A
T @d 72 AFAT F7al g {5 |91 A e
quAr &1 99T F afewidr § g A%
qepi Al F1 gad qie oA faaas IaF
A A 2, OAr faar g1 7 72 g,
faasr zag1 am@EsgwAic qir oF Zrd
ffam, #mar #1899 99 F 317 A%
T A FFAT FT AR FTAD VEAT
gy wre @l #1 AfT 29F
FY a4z g 2 5 s wr afgwr g, fazr
gorrAT %1 fafsea wwF am, @ 99
A1, TAF FAF0 AT fEemi g, dw 2 ad
9gH naFea FAEA 1 fTad ard, e
8 amg & fawifor & fr famafram
¥ 93w ¥ ral w1, FAH w A7, feeA
7MW 2 9@ T7 4 AU qIT
SIS A% gq waar A F7urE, | fawr
# AT 3AFT ATH FAA =R AFY frar)
argH-arAd I AT qiT FEHA  EF
2 qIF T3 A7 FEELHA ZE AH 41
AT 3R FEETE A W ArEE-ArEdT
ARTA T4 AL H F15 Faar adf £.7 4%,
3T 717 AAAfas 2, §8 Frea-aEaaE
Aur AT gfe far f5 ewaEa &
W7 0 g3 § fear far =raar Ay
1 A-Fivgar i 2, SwedE 73
q qr afaqa ¥ ar? §, za¥  wfgyw ¥
fzar arr, W% A% ¥ femr @9 &
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gardA 2 4 g qar afaafadt &
A #, 7 fragn 7@, fm oavz A
AAATTA FT, TAF AT A Zaw A0 Afagre
AT, 4 #AgAAr ¢ OHT Ad TR A7)
afea aafany a7 2 5 awaa 0 o @%
ga ¢ sfagrdr st forenm & g £ AWH,
TEIH L H AT FHAT AL FT AT
AT T T OF FERR AATE fA Bl
& #r=a 1 47 wrfaer e, 3T FEET
AE sFEE it §9ogam fon, afee
ERIRAIIIE R At P E e L e L
# Wl wEET g AT weAr weAr 2
fFamza avvenw 7| @ AT F12W
Az A A% AfE @ T awA) 2
HTAT A F AT HA FTOUF AAFAT
faaY awg & st gwe wA AT qFE
A9 7, I AT T ZAA fa 7wt
T AT AT fET F AT S7F A
ATETT 4 T AT [Time bell rings-)
@fEg a1 AT zw fAvalEmE
§ 0a1 791 qMEAF A7 Am@EI qE
AT T AT

A4, W Geq A1 wTEAT § | TOE § o
TH A & A A R owEl % v
favafamem w 3w wwdAfrr z= w0
FAT 2| ATA TH AA A FH TAT AR
F7 #%d fF s zwoardr qeafa w1
@, A1 T H ATHET AT ATE T oA
e I E A A o I 1 | E £ £
At & Fwr fAaemor faan, SAwr @
aa A A= &7 R owE of Fae S
A A7 FOH 9 AT ATATED AY ATTE H
fermr = 3w fer of fom s
gn a1 ¥ fr aara fog afwafad W
@1 § raFw A A afrr 1 oF afra
#lo o ATTe AT 0FHo THo dlo F 377

[RAJYA SABHA]

Banaras Hindu University
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¥, TA1 TANT AT ATT0 UHo THo & HAT
T | IAFT ATTH F T (A 2+ v A=
177 F ATATL O AL AW FAT| AT IW
q=9T A4 A1 &1 W F3 AF AANA
FT AT AT AT A A=GT AT A 2
AT GT ZAT AT F, T Ao THo UHe
1w A &, dis & faemw
ATz g1 {771 F1 gadfas e
7 rzgzn 71 o fAun, 3T oz@ oaE
¥ faar  3¥arar 5 38 59 qrdwa w
feemm & 1 o AT A Ad qAd q0fzd
ATZ FW TR A=9T ARA AT AT ARA,
CEEARIRCHE et S ER B R N T
fomr vr wyorfere omre & v & A= 7
1T, 77 ATA AT FfAAr woqfeRa awn
AT TAKFT ATITT FAT AT FH A 37 70
FTE ANEIT AT 0L AFAEF ATAOF AT A
eAr 7oA s afane ad 2 afE
aq ZAd 2, A0 W g% 1@ 5 A
W 77 ww %9 ® fawwAn, qagaq, il
el F AHAT FIAT G2AT &1 OF AT
fFaar 77 aifvgw 740 2, afwa 74697 1
qrfY A7 a7 T AAI 2, qE FF F A
a1 SET £ AT FF AT Foad Afaw q
ST wgEw v 9T 2 wifeT 39§ 2
o ZaAnAr 2 WAz 9T (A3 1T
ziftg 77a @ faa Beft amias aar
F A AT F, AGAT TE A AR
@A 2 | (Time bell rings.) q =
FTTATE N AT AT AWTA FT AN FARAT
2, wit afefeafa & g9q zw 2aa 7 wfaare
3 aqriwATE 2, (e F AR A
1 FAE AW FIA FOA § AT AT ATE
gfFatad] 7 A1 AT AT FAF q AT AT

| Sars f afvfrafa w7 3ma & & s -

T AT TET AT AAZ A AT A
1 o 721 faear zafan gz Tradrfy
# (gegA 37 72 AAG AZ 299 A 4|
TA HIT AT F AT ZHTE (3l aav vz
g 3q gy ga fa=re s afza
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et fammwm & f& w4 wiey e @
TET ¢ (o gfafady oq@ow 7 & A4,
afex ardt forar goslt § qame &1, |F
I § Ag WA § FART IAF & | a7 43
FEW A AqTH fF AT AA FEU LAY
A% # AWifa ¥ qEAT g 3T ATH
ZH U CAE AFT 0% wEAEfAa T
Fzast A AG A AT A Ig AqHAT
¢ f& 7z A< v 7@ g e gw
favafaamas & ar A< swEr # il
=Tfqa T qF |

THE DEPUTY CHAIRMAN
Miira. Ten minutes only.

SHRI P. C. MITRA (Bihar) : Madam Deputy
Chairman, I am very sorry that the state of
affairs in the Banaras Hindu University has
rotted so much that within two or three years we
have had to come before the House to amsnd the
Act. Actually if we go through the Report of tiu
inquiry Committee, we will find that evdn
during the regime of Dr. Triguna Sen, he took
certain steps to get the sup-pore of th- students
and this action has not bsen supported by tho
Committee. 1 would like to draw your attention
to p.ig3 27 of the Report in which the Com-
mittee has clearly, in so many words, criticised
the action of Dr. Triguna Sen in allowing the
admission of Mr. Majum-dar who had already
failed three times in the examination and who
had been debarred from re-admission. Dr. Sen
in order to get the support of that turbulent
ssc.ion of studies, in spite of the protest from
the Principal and other persons in tits college,
ordered the admission of that student. At the
end of page 27, paragraph 3.42 it is stated :—

"These facts indicate that Dr. Sen virtually
asked the heads of the departments
concerned to re-admit Mr. Ma-zumdar first to
the third year Mining and then to extend the
benefit given to the wards of the employees
of the University by granting his request to be
transferred to third year Metallurgy. We
cannot help feeling that a departure from the
rules, however well-intentioned, is likely to
sow the seeds of dissatisfaction in the minds
not only of the students but also of the
teachers."

In this way the whole atmosphere of the
University is vitiated by the attempts of the
Vice-Chancellors to get support of

Mr.
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certain sections of the students, even going
beyond the scope of the rules, giving the
students admission to certaiD classes and again
transferring them from Mining to Metallurgy
and so on and so forth. Then I will quote
another thing regarding Mr. Pandey :

"When this decision was communicated to
the Registry, the Deputy Registrar
(Academic) made a note in which he
suggested that Mr. Pandey's case may be
treated as the case of a repeater or a student
who has been detained and his case should
be considered in the light of the rules
prevailing in 1965-66."

It appears that the Deputy Registrar was a very
powerful man and in spite of the objections of
the institution, the Deputy Registrar
repeatedly sent notes to the Vice-Chancellor so
that this admission could also be made and
ultimately Dr. Triguna Sen conceded this
unjust demand also. Later on Dr.  Joshi
came and he also leaned towards Mr. Ma-
zumdar who is openly known as a worker of the
S. S. P. and also towards Mr. Ravi Shankar
Singh of the C. P. (I). But later on when he
found that Mr. Mazumdar and Mr. Singh are
exploiting the situation due to their strength, he
decided to lean towards another student. Though
it is not clearly stated that this student is an R. S.
S. man, it appears that he is not an active
member of the R. S. S. but he has full faith in the
R. S. S. As a result of this the balance of power
was tilting one way or the other.  Dr. Triguna
Sen who is a very good person, was ultimately
forced to take this course and in the same way
Dr. Joshi also leaned towards another Mr.
Singh who Was an R. S. S. man.  This
indicates that whoever is placed in that position,
the situation in the Banaras Hindu University is
such that he has somehow or the other to pull on
either with this turbulent element or with that.
Madam, this state of affairs is really very
deplorable and we have to find out the root
cause. The root cause is not only in the
admission of students, but also in the
appointment of teachers and professors where
partiality and nepotism are at work. And this
causes heartburning among tne students and thus
all sorts of troubles arise.

Madam, I am afraid the nomination of this
body also will not in any way remove the
present evils. In the nomination also, I do not
think an educationist will be very successful in
that position
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[Shri P.C. Milra]

I suggest that a judicial person should he
appointed as the Vice-Chancellor. The
Government also should be very vigilant to see
that the rules that are framed are implemented
and observed properly and ihat no exception is
made at any time. It is only this sort of making
exceptions Which gives rise to the troubles.

Mr. Rajnarain has tried to point out that all
these troubles are due to the R. S. S. But on the
other hand 1 find from this report that whatever
may be the reasons for these troubles, the con-
tribution of his partymen has been great in
creating these troubles and he himself took part
in these troubles and that is evident from this
report. Even the Prime Minister should not be
allowed to inaugurate any functions here . . .

SHRI P. C. MITRA : Whatever it may be.
We are, of course, dead against the R S. S. and
the Jan Sangh as political parties. But the

Y NI ;AT FERT A OF
eogFaifaee 9 &Y 9EE Far 41 fF
arzw fafreze 1 faa S & @y s
T gARE AT AT A2 TAY AT 47 )
mew fafreet 1 720 78 s wifaa

qr |

bosses who condemn them should themselves
show it by Ihflit actions and their behaviour.
Even in this report ultimately they have
justified the expulsion of Mr. Mazum-dar and
Mr. Singh. Therefore, I would like Rijnarainji
not to find fault with others. Ha snould do some
heart-searching himself. He is a resident of
Bana-ras and he is very much interested in the
good name of the Banaras Hindu University.
He should also try to see that the students there
take education more seriously and in a better
way and not indulge in violence and arson.

st Teae Vg Wevet (Trarea) - wE A,
2y faa & 3o fqar o faa= gt ar 2 1
d 39 it azedt #1 arardy § e
R o awer ¢ fowd 99 W asd
¥ froidea & 1 wwad far &, sy
frarT @@ | |

wElRAr,  ArE @ e fF oo |
ag FAA Y B ad w0 A 99 o |
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9% faa o nisAran St ¥ oA gat
azedl @ =7 fAamframg 5 331 593
g A1 WAL 77 TEq AT 97 fawr av
ST | HIT FEATH0 T2 F AGH-AAAT,
Tio ST 97 47 | TR T2 97 W
#79 7 forg wifaat 47 g2z A1, o9 =0
FT AT AT AIT TH BT T Te FIET
T AT E, 3H) uwm A w1 T w7 g7
T 3T FeA-TEAl A9 4T A 3E K
# UF T FHET IAT AT A3 A5 | A
FHET A9 AL AT AT Tro fanw A 7
TR Al % 9% FwT A a7 g
qer ar fr aarm gfaafadt & aaenE
97 g 3T F 7 am FuEr 470
®E Ar o AWM F FTC FHE FaT T3
Z, az 7% qa0 ffwg | 39 9T TEEA
F21 B6 J21, 2o st & 9T AW AN
Fa1 72 & | 97 faer =y w7y A7 727 97
a2 siafa & 91 1 FIE F oA o) TE-
TEHT A7 TMo T F 9 § FA-=072T
ZAT 17 Te T 7 59 0 2z 771 47 fv ¢
' It was in this context that I stated that the
Committee was not sitting in judgment over
the activities of the Vice-Chancellor. I first
read out in reply to the question the terms of
reference of the Enquiry Committee. It is
unfortunate that any impression should have
been created by my answer that the conduct
of the Vice-Chancellor would be irrelevant
even though it may be related to the subject
matter of the enquiry."

in our opinion section 5(3) deajy with
cases of appointment of enquiry

ar 1 megpfan 97 s Ao AW
FHAA0 & AT Zro AWM FT Figde AT
IqH THEZ ATAT F AV 2o AT F Figa
7% o7 faww far s 1 g7 AT |/Er
qeErs (912 &7 gWI WA & | F Fqwar
g % @z &Y 25 dar s g o
21 f s Frea-3ima7 & A =ro sy
T FITAE ATAT W@ A1 g, FifE
T @ Fad A foiE R g 12 9%
g fomr 2 :
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committee by the Visitor when normally the
University administration as such would not
be assailed and the task of the Committee
would be to finding out solutions for
problems entrusted to it by its terms of
reference".

I g7 q T FAT A A w1
997 a3 A IR 4@ § Aw zmifAg
7z ferar -

"But whereas in the present case it appears
that for the recent unrest the real causes
which are the subject-matter of the present
enquiry a large number of witnesses make
allegations, aauinst the University
Administration iiiJ pjsition is altered and
compliance with thi provisions of section
5(3) of th? Act djvi give rise to a legitimate
grievance such as was made before us by
som; witnesses during the course of our

enquiry."

"Preparation of the summaries however

q71 g% § 3z fq3za a1 f5 339 a7
gfrafeer @ & aqa) 28w e
fagzr TR A WG AL T AW,
o arir & a7 adf 4v 1 3o AN F
fora dzdr, w2 ¥ qa7, ar fe & awzmy
gfF oo 7z 9w A g 1 B
wWhiZ F @ag gt v 1 % 6 7T 4%
2.5%:

took some time and we were unable to
supply them to the Vice-Chan-cjllor bifore
our enquiry actually bogan in Varanasi".

Ryl gz Far v foaid ardy sro S
& F0C Ar§ 2, 9Ty To FIET F1 ITE
guira Wi I aEf g W I Aty §
F2T WG | AFETHEET Tro wRiT Afrae
g4 Iq FHeT F ama | fwv 9w #wey
¥ 3wy ag %1 & 5 zaq o AT 9t a0
Taraa 2 5 91 T8 W & At 7% F
FHL & WA @A AFT 4 A% W |
zad 24 w5 amfa a@ 40, @ ero
St %1 qar A ar fF #9E & amd
g faers #0 F@r 1 I AN
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F AT A AT FHET F OAWA G Bo
ST BT ATAT AHE T i G A
ﬂ'ﬂf‘ﬁ" | 3T FHEM 0% 3940
glar @1 § awmar g WAl agwa ofr
%A F4T § fF FAom aw SFTd
F Al ST § g9y fsaw 347
HOT 2 IAF AAT qR@ FIT F
Tarew faadl 1 AR F IAE W
FH2T A 0F AT T A9 aWE F F
2193 13 WIBT @ FEE

"In this part of our enquiry we are really
not concerned to finding out who the
offendor is because our concern is to find
out the causes of unrest".

for 2% A1 97 w7r 2

"It is in the light of this approach that we
have made out findings in regard to the
incidents which in our opinion, contributed
to the recent unrest without recording
definite positive, affirmative conclusions in
regard to the identity of the persons or parties
who might be concerned with them".

"On that view we are clearly of the
T FFT % Tie ARM FT |AA § Mo
AR F NT F T A% &1 9 43
& fagr 2 f =10 SR § &R FT FwifEET
@ fear 21 %9 81, 9U 3.221 W
IR g X8 :

opinion that his continuance as Vice-
Chancellor will not be in the interest of the
University and would not help to introduce
normalcy on the University campus without
which university life in the ordinary sense
would not be possible".

qX T 33T %A A% ¥ fRr §7 SR
g4 AIH AT A £ | € q AU AZ
famraa 721 & v =% wiw w1 71 afa-
FTT AITHE FT 1 g9 W A7/ 7 {779-
AT A AW q5 1 Fierw Ay 7710
i vE A9 % 231 977 & zaar famaTeh
fo fagd are § 9 wazar g f& amw =10
ST ®1 g2 YW 27 5 3aF afg dvEmw
gt &, @ I T A A it
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[#r #=z< faz wardl]
& w2t 9T e AT & 987 ¥ AN 4K @
g1 afea T8 ag & an< fmpam &
frat amfer ar fr afqafad) & area-
AT FT 72U § @y 37 fowm am

AT 3a% faEars il w20 97 @r ¥ I9HT

qerE 34 A1 ware far fawn wwE fag
AT #1% Faar 2 fzar ag ar e

F fa) o1 ssava amnfis F [y #4

Wr aar fasad 1 fAwm dwa Jd
Zrr o

ga7T| ATL Fre AEl a7 ag a7 f&
F & 199, 3 A170 TRo UHo F ALHT
2 3% &A70 THo Mo ZIH IEM AATLH
femg afaafadt @ dn 27 9w 0 7 |
garrg feg afaafad) &1 za0 #1 a@
frar 2, agl v& weg v 7@y famay
aag ¥ To WA FAT FT AT sgATAr
1 AfY awm a3 | 79 frd ¥ aga aq
AAAEFETGEE | GG UF 1A Tq AAH
Hdrarmadt a2 9w 76 a7 4%
3.195 ¥ 42 FI1 Wi F ¢

“*Let us then begin by stating clearly
that the allegation made against the
Vice-Chancellcr that he belopnes to
the RSS Group is notestablished by any
evidence beforec us'.

7z o 7 fAeEr 2

o) wEWIT TMR TFA (IET 93+ :
afeq am ofaen wehan s7 2 & &
¥ ZFA T AT AFA K99 F7 arodio
1 g9 4772 E

N grTfagwad : @@ § a@Aar g
fo wrger Far war & 1 W0 gEr @A
AT agal §1 A=A g | ATE FFAT 407
7 72 &g {7 |20 015 #1 @A adi 7 2
# y17e uAe omo FT afm g, 7 fa
W g A7 A 9T wE AW ag &
faga! @i AIT FZ 3991 T AFIT T 918
ZFA &1 Frfow Fan 6T 1 F 69 § fazarg
FIAT §, 9 @9 7 @sgaF § AT Aq
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q 91 38 §—UT weaed ¥ o1 WY afaana
TN FAl TG FI—ATToTHoTAO
T ARHT FT ATAR FOH q 0 g, Ay
F1€ FF%a gl | A WA AT 9T 93
Z0 aFprdl A9 faard & afy wadr A4
"e4Ar gz 79 # fan dare off, fRewer
¥ @19 e % faw dqr7 ad} saw 9
faam #7 =ofz ?

gA7 ST HTIM Amm U g 3Ad

| Ao THo THo gﬁm;’ﬁ'ﬁﬁ qq9q a‘r
CarT wEr 7% fF FET AT UHe wHo

mn Ml & ua fegzsw T # 0
frezam %1 ®am@ g% =i W f@e

FAAE A AT AT | 37 THF AL AF

|

|

Aft f ;AR faz €1 qaa & a5 Rt
gfaafadt & segrg 7 ng af €19 9 )
fagw ¢ adi & fauifagi 1 ot a9z
aman vsifaw s sia gwar @ 2 afA-
afadY ¥ ar¥ amiawm § A% AaE 0%
argfes a3 1 491 1 A7 219RT e waga
21 Wgd MR Az Taqa 2 A Am
A FET q7 21 9% an AT | WA AR F70)
A%q, 2z wHl A7 A @A gt W AR
#ania 138 A A faft F 9 sqa
|qE) F1 g AW wEw I gez A fF g3
TE % qu § 2uA g% e fowva &1 AR
3 ) Gmm F), T AT F9F F a0

zam fa sawg arEl A 124 §F a4
g za7 fawia @1 faca agr 37 =ar
AT zfAan dEd asew guiEr @i
ada anEe $9:82 21 90 | faawr agal
REIl F U4 H@ HEA §) ArF 4), A
fazeil & wm &A@ 2z amr w@ 39
F1 AT TFET QT W H g GAIT FY
i &7 2 )

arurex faz azr 97 & gxfan wfsqzew
ar TATATIA eqF 11 04T | A qF
S A A Tada oz & e F1 oee
faar 1 =7 uaa fag % 791 ¥ aaw
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¢ aarw gfrafad & g faardt € =N gAx fag Werd: Ty iz i am
Interruption) § #ra% g& &1 agar | g, WO e dqmzadl, dfagam A
qumar § | TR IR 39 Aiwe g | A 1A Adl waar 9 fawwr e
§ oW FrmarTy 9 far 3 F WEW | B F qAE 7Y €, 9% frg € F A
fr 477 7z AT £ A1 A [ T | WA 81 79 A9 4 & of syfe 1w
faar aF 1 grefe a2z &3t asdv | F @z gy g, ag o sl v 2w,
adl, Teeg, WerRdEr, RA Az @ e em A | f@a fawEdl &0 grr 9T & T 9T 9
FT FAT 1 AT T AT F A6 407 A0 | TH S AT I HEAET 5 Al qHHar
qrz FTA B S 77 § a1 vawl 37 | § & gw e § i e amer
moF aAfaier gao adt 2 avar 1 ag | W A w6YE o g ae F fa AT
NEHT, 2 fqetr 7 364 &, TAq w1459 | TET &1 ADA |

105 &, TAH AT 39 F 1 W AEY s Interruptions.

39 B(FT AW TT FAT FAO fagTew ww | A T faa sre wrd wade ¥ #E
W AT A7 WZF IX q9g @ % IHRT | a4l a1 sea e feewc 730 & gfA-
fag svi= i @12 g ™ 37 Awg & foz.  af@d & vaafs & anw zrg frard
T T T A FNE M srgdr facra | &R e dvare fawidr a0 A IR
¥ FwAY O |aw FY A A g ArzAr faw | forai, wiazg 7 am@wr g, 7 74 w7 a%ar
oift A fawir A d L L | F A A W A ad, A o

st @R gie (3aT 93) : oaF | o e % mrz&m{mﬁ'ah
fraz 21 Wrﬁa’ﬁ?zm’mfﬁéﬁﬂ‘rlmwrﬁ‘[wmmg’ maam%.
ﬁ'ﬂ’-?’*?‘l'ﬁ":ﬁﬂ'%, ﬁ?ﬂ"{ﬁ' e (a':;ﬂerrupu'an) ‘%"{f; CIotE A e
o et o Wl | @zt g feard T@w 3 A e fag
qiE & TrAEa Y F e e q, faq | 0 L o .
% s T T ‘a;aﬁrzra_'f: al wm, THI ¥ OFIe
> AT Frggew oy &Y &t foe qedy
Argaziag Wert: S Ac-foy. | WA & € aswes 78 @ § g
A F AT @AT BN 1 d R i | W0 AE g e@ar 7 qg 9 gaa @l
arige fag a1 W T@r & 0 i%':frﬁ:fru & 5= a@ ¥ 3w wwar T,
g ower ? A ady wgw g
mam%mwr.z.ﬂw#fgr;al a7 % mifadi @ Faﬁg garq;[q:ﬂmt
slgrReim e : ¥ 3¢ T« iy gar @t 2 anr T97 gu A% §%
S AT ST | AT FET | g6 H F ATToTHoUF T
= arcdvAT T ¢ ar A o Arfag, | A< FHegeR frwrad @ arfer @ g
F ude 7, ag fag & v 7 o fag & | UF g e wdmwese a4 mnade

A g A g, | iy -
am § g fag, F arge adl, wfan o
fog ¥ 7 B F 3T WA F o | Fr st A i, v gk frw
dure A g | R e S A A e f, T ag
At ar e fag aEm-ameEe & G-
0 SwAT A W : g g &% | ot w5 ater, sexwwt W avr, @@
TTRe ! affac frg @@ § gfEf@d &
6—32R.S./69
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[l =z g wardi |
W A qFAT 2| AAFrETAeAT f-
faai # <t 72 7, =94 7w foord @
9% 57 T 3,132 K A T 2 ¢

On-' group ot students, it may be, was k -
on on bringing about the closure of the
University and with that aim th;y wwo
indulging in acts of violence in irJ r to
provoke the police to take s rici i-ion, which
might have led to th: sljiura of thi University.
The othr group of studen-s,on the other hm J
w .n ed the University to continue and
innded, to offe; resistance to the
CDairi!;sion of acts  of violence".

i s awadi & Sraed ) AW
Tl TTE ATT T fav T g § <Ml g
T ALY WiAT RS £ A1 927 W SHAT
FLH |F T W URA AG IAAT
§eeA A A AVT fadt o aeg @ o
giefeafs dr 4% a/ Tt w1 929
F40 FHIw 3u% ww 2 far i 57 -
OO, I AEAd ", IS A
WET T AT FT A7 farw ww a
feafmr dzc &t o 7 feelt Tz &
gfera 1AM 7% | gfa s @ 2frafe
¥ @ az et 1 ow= 7, gfm A A
wifs gfafed & gfm  # aff am;
aifgr 1 oz faardf s @ aesi 7 @1
gfafadt §1 a7 §@ ¥ A FF
FH FL W@ G I fAwre @ & @
2N AT AT A M F Faer fanar wely o
¥ o S g 1% w0 98 FAT e
Ifafay st amen § ? & 2 w% A
d T AT 1 O T AW TRaw
ganfras & amR 93, am Jw ¥
@ gwi< B afdfefy 4o ¢ awx &
W feefie owt & gfmfad w1 ax
T TN FH F A5 & AT AT farardt
gfmafadr a7 §1ow% fag wfera s
T 1@ g § i s W
FLE-FAAT Y A GqE 5 R4 FAw
fzw, f5a THXF A7 TR X FTA@U
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wifgn 7z fafear 42 4 g9 9 g 7@ 57
4% ¥ 70 qfqafad weht R & fam
Wi &% A1 7§79, AwA A FF TEA
far =& Az sy @omar i g=ty <Y
J31 F TH T A AT W T F A4
fawft stz @i =W WO & wwd A §,
a2 adn e 0 wwmar g
Sfaga g

THE DEPUTY CHAIRMAN : You
have taken over twenty minutes.

i gt fog Wordl ¢ dew, 4 foard
FLIGTE | TAH A1 Tea M adra e
TF 8177, 3,222 AT CH AW .

"The result is that the student community is
divided, the teacher community is divided and
even the Class IV employees are divi ded
because two Unions of the Class IV
employees are now in existence on the
University campus."

AT T I AT O A iy @ 7T
7%, AU TAT W AR

wal 7% fefafoas Waaq o071 aam
2, waTfermT W4T T 3T TH Wad H 0%
I AT 3 AT TEE 99 52 9T 9
5OFATEL | mmwwT &

"We do not feel that it is necessary to
invest the Vice-Chancellor with more powers
than he has. There is one direction, however,
where the Vice-Chancellor's power should
not be curtailed and that is in the matter of
discipline of the students".

Just a reminder of this remark made by the
Mudaliar Committee, if it can help
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f ot farenfiadt @t 72t @ Forrar
qr IA% fac adm Ay ar @S g e a
N fox & wef w2 foqr w0 | § Awaal
g f& a3 frandf agr o< v Wl
gY 77 @Y TR A I IIA 1T
Qi 933§ Iwr wa-afa-am awear
fam w3\ @F A0 7 ZA9 9w
I | qFAX AR FF T AT A
AN A1 wAFTTRC w2 A1 4 o fag
qIdT ¥ faw g awIr JIedr wE 4
IEET I e g B g A
E (G 74 q9% AT <A fF T &
IHAT F TE W o wWAT §
ngfams F Ty ¥ #% faar mr o
A 34 2 fF 3ro & w1 AW va § wfew
gAT & | Sro AT FT T T AA FAl 9T
faare ot qifze fF S99 s 3
g H AY AT TLAWZAT | F FAA
¥g W FT AT AEgar g a5 a7 31
FousvFamdu s1qfrm g
"In conclusion, we would like to state that
whatever may be said about the other
admissions ordered by Dr. Sen on which the
University's statement relies, Mr.
Mazumdar's admission, and particularly his
transfer from Mining to Metallurgy course

which also Dr. Sen directed, was, in our
opinion, not justified".

qg 399 ST AT g AT TF A1EI
q AmE 4§ 2 ghFfEd 33 A
aré wa arfeqa | wa gAEr 720 WAl
FUE, I FY A& F AGIT AAE,  TAR
Fr; A1 govfaw w3 T 1 afaraw a T
afgas am F grg F 2, IHF I U2
ar star o gfafadr & afaer gqmEr
AET & AT AFA § AT HA THF AL
T AT ATF & T FFAT A9 F | @A
wE7 2 5 oo foqe § 99 79 9% 99
3212 H 48 F20 W0 2
"In a sense, the expulsion orders though
they might have been justified on the merits,
can be said to be indirectly responsible for

the acts of violence which disturbed the
University on December 6 and 7, 1968".

[20 AUG. 1969]
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Although
the orders for expulsion were justified

AN AR JATEIEE gifgd FAv
Tg N ARAT F AT W AT qA
AT ACF § I AU 3T AE w20 0
T3 77 O USHREN § I AT F
"Mr. Mazumdar is a member of the SYS
whereas Mr. Sinha is a member of the CPI.
These two students made no secret of the

fact that they are active members of their
respective organisations."

I think that will do for this argument and the
rest I will leave to your good faith.

THE DEPUTY CHAIRMAN : You must
now wind up, Mr. Bhandari. It is half an hour.
Just two or three minutes only you have.

SHRI SUNDAR SINGH BHANDARI:
I am just concluding, Madam.

A F aT H OF IR FT IooF
gar {1 A gEaET @t A F7r 5 oA
77 FEE QT T E | qar ALE AIHC A
Y ZE 2Y 7Y B, AT THT A g
frmax & @ F 7 72 7991 1 Ff@
9 I & wex § o fafwet & wer
T 3—5 Ay s 7 gEr 9 A T
A T dY, whET UE oF oeREe
ERL

"There is, however, an apprehension in the
mind of the academic community that it may
be bypassed in the implementation of the
recommendation. Evidence of this has
unfortunately been proved by the fact that the
University has already been restrained by
telephonic instructions from the Ministry of
Education from holding meetings of its
statutory bodies even though they have not
yet been dissolved."

§ oy fafrer N g s N W@
are & fao  ogew w70 & fag asc
Fgm @ Fwaa g 5 afesde & g
g fafwer 1 afawr fgar & gfa.
afgdr 1 42 @ F fau, T oqdag
fafecdy sisweer  gfmafedt & s
# AT W, 73 & gw = W Aifew
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A, W A7 Wfer wy gAY, 7
sfag aff ar 1 & @@ 91 F A 17
T g T A AR A a9 F qE
A Y T 7t | 9T g8 A1 dEa

ITie shadows are casting their reflections on
how you are going to act.

far ¥z wrgd wdr frdew & fw
AFT AZ AT ATHAAE TATT AR
gXar 1 ST agt 7T FAfzAt w A w4,
frr aag a6 77 AT TT
ArouHqouHe H 7w fafesw & X &
FZT oA ZAT ¥ AT A3 AT A
¥ 99 9¢ uF 2few 3 $7 fFar mav F )
THH gg WA T & fE“Thisis atwo
room building” 4 57 FifF A7 HFeal

Y fafezw g wz 2 “‘itlooks eniirely out |

of place™ wwr fapm Zezt & Fgr  fiy “this
buildine neceds 10
a7 g A% 8, fawer s Wy
fe are 3w fafeew 1 afqafes dmn
T 13;{ FT IHATT =7 &1 “'a similar claim
made by other cultural associations can-
not be n‘sistcd."{fﬁ% ATATAITHT FT
mAar g, 17 fedma &% o= w0 2
fe ame = a@ @t fafesw 7z
¢ U K OTE Al FHE FedeA
mafaaw w1 agr f&fesw @ =2
s ar A4 faa sFa 1§ 78 qea
g 73 fafesn wdly st & awg & 73
TT AT AT TET § T AT AT TR
ED () clle St A 2 (B A SR (K
ATTOURNTe Fi W T fafeed & From
Faqr ¢ A1 98 3 FuL @1 fafesw ame
azi § gzr A 7% @l frgsT W § vy
JEYIT g9 T FOU T 21 A, At
IF 2, AT A A7 JEE K AT
&% A1 I AAT §, | A JoT F, ;AT
S § dz@ §, Tar Ad) A sfaam
IARY AT AW &, TG A QNN gELr
 fr go fafesn w9, @ WEd 6k
oW ¥ Fr D T T v
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AT 41 @ $AM § A §, L AW H
T & 1

THE DEPUTY CHAIRMAN : You
must please wind up, Mr. Bhandari.

SHRI SUNDAR SINGH BHANDARI:
I am trying to finish. I have never tried to
introduce any new points in the debate.
Because so many points have been raised.

i FE
Faar ¢ 0w A9 31 ww FIAT R
AA TR AT, TSN AAaEs 869
Fir T TA-fgd A=A o1 Fax ga@ar
®, ATT AT TANGT TIA § AT T T
o fagre it amr w0 FE I FS
ooy qqe AA0 aE,  afEa @ W gge
TATT 7 U A@ AT AvAr g 1 A e
TN TEF FAAGIF AT T FAGTH AT
T T w0 owrs arfesar SEn I e
2t dt gawr faare w7 F Ffee w7 fifzr
narsz fz 3w & %1% Fa fead a9
aa wr & F 9 w7 T O /6
garfr =w awg F fawe W =a@r
TAq F, wW  Fd g, ATq WErA
w oW Aty #, @ fer gl R
waga AZf @, Taw aee g '
@ fedrgre & @ &, auF 9
1 dAeEEr wrs amr afzmer g
T8 w1 A § s Aa9T $0
§ A AR AT A G | AT IEIAT
F1 & 541 TC, qEr AT AT ABE
Farg a7 e g€ F A gmar fv
HAT FH7 417 0T FAMT Tiead § 597
Amfa &, o7 THY § ¥ agd a9 qwan
w i gramr 2410 At g #
TFIN A A0 2, AT g1 A
T &, wen T e qm 97 7 famae
T T AT Z0T | AT T F T FE Ay
F1 ZZTHETR AT FET § AT Ag &Y
aFa E, TZ % Alawe @t A E | §w
FTOFH GAIT FT FAlaAl < AR,
are feg gas & @l w7 FEE 9 §
ANT IR AGA a1 TAqT, TAR GH5w
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& ¢ a1 72 e fadw = % foa
e £, 9% 2LAE A 994 ®THAC A
F fod oaam g AT A< AT A e
e ¢ fw aftafwd &1 o fafesw @
90 9 T F A IEG BH T wTAL
0 3 AT g2 |7 & fma, IAA FHE
s agfa adt 2
(Time bell rings.)

fox arfeda am 739 T A1 T
¥ 7z 7% fzar f& sifeq= gw sr a 567
i faafady qa wdt @1 a3 T
WIS &1 AR 1 A A1 T FEEp
gl § v waesrEme FaEr @ faafe
F AT A WA T A T AT A% AL
et 2, gfqafadr # zfmzaza &, wal
% f& gfrafmd § ot AW ava 713
%3 77 A% w17 fefafmadr vaa &
Za, afraladt w707 T 720 97 | AT
w wfsq= F gru gfAatad @1 9%
EF F7 TR AwAl ¥ A7 g7 e
1 E & AT T A A7 wilera 7 A7G 4q
Ffatasr 2= g0 iz 1 77 7Fafasr
AT A ETME 3 | AF AFAR 2 7 o0
g W IA AwAl @ w22 T oA %
T oITE O® owiw ow< 72 9 @ oFa e
gfraiadr 3= 21 fzh | =0T 99
= Aifza= w7 w1 o0 =i
. o oa gamar g B a0 aifeeer
& Wefpgpaa & 97 avq ge=q 940
=T, AfTas AT4T 91% 97 720 2, TEE;
1% 71 fanfaiedi= adl, 707 a9 o7
Aifegam 1 70 FTWF FT A9 F T4
TR HAqT A & A1 % 37777 afqaiaa
F g F4F 07 FA g4 4, A1 fF g
Tjo Wo Hlo FMEN & UAIZZAZT TT IARI
st fafgz z fz afqafgzr oo za1 79
A% faars 939a T FE A7 Z1 0, #AS
frare ¥ 7 &2 ST 7701 99 A% 4 4fA-
st & Frar frardi § mag 92 751F
H T I8 AT T | WA TF 0 A Sio AT
o fada a4 F A% az 437 71 13,
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TE AR F A A w0 T9F fak @
o faa gt 1 a1 F s ar 5 5o @3
™ Afsqw & sedifemm & 93 =
feafa & 273 fs ua aafizge amr-ame
T G20 T7 FAW FE TH, A1 0 IAR
ATE T JAFAT AT | OF ATH-AEAL A
THIB R R ar e e aza-amaT
fear adff ar galad oxvr afaaiad a=
T F TN AL A A FAAT, T, IF ATAA
z, B A wavamea & wd STy oRgan
TG A Flaad ars TEmd oaE %
ATIAT THRTEHT AT FF FY AT4T (902
qar & & A Afeaer ardn a7 F A
3T qEAr &1 g 93 b & A 5 gl
afmdt #rag 777 T AT T q@ran

an arfafzsr &, 921 § A1 aw £, 7
¥ O QUA AAEH AT § Aq @A
az a1 gfaaimds w1 a5 41 &7 A
Z, 3o T favE @z Gz # fw A
A 1 AT AT A, 72 A1 5 TET 9,
e STl e e s 26 oafas
ET FHIT F AT FHL( A0 T A0 1 AT
IAF A AT T WS TEHT FIA ArET
Z 1 &1z f37 35s AT aefee afgwe
72T AW T R 9T 479 05
e fmfas @ v wEEr EWm a2
THE E0T,  AMH T3 AT TAT § G%E
ZUT, T 9T &N 07 A7 a0 A7
it 7 aga v 77 w7 a9 ¥ g
TT HZA UL TEF 07 (79,7 77

THE MINISTER OF EDUCATION AND
YOUrH SERVICES (PROF. V. K.R.V. RAO)
: Madam, I must say just one word about the
motion of the hon Membsr disapproving the

Ordinance before I go on to the substance of
the debate

[THE VICE-CHAIRMAN  (SHRI
BHARGAVA) in the Chair.]

Quite apart from the reasoning that the

', University was in a perfectly normal
peaceful and satisfactory state biiwuer
February and June—I do not want to gc
into that—1 should like responsible Mem

! b;rs like the hon. Member, who has givei

M. P.
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notice of the motion, to take into account a
very simple fact. It is not a question of the
Vice-Chancellor bsing there or not bsing there.
There was the Gajendragad-kar Committee's
Report which had been received, which had
stated it in categorical terms. Right or wrong
they had given their analysis, their assessment.
They were appointed for the purpose. It is no
good throwing mud on the fair name of the ex-
Chief Justice of India. It means throwing mud
on all of us...

SHRI SUNDAR SINGH BHANDARI: He
is the sitting Vice-Chancellor of a University
sitting in judgment over another V ice-
Chancellor.

PROF. V. K. R. V. RAO : Never mind, but
he was the ex-Chief Justice of India. I hope Mr.
Bhandari will kindly stop interrupting me. I did
not say a word when he was speaking. When
we got this Report, the Committee was headed
by an ex-Chief Justice of India and on top of
that he is a very distinguished Vice-Chancellor.
Also, there were other distinguished members
on the Committee. When we got the Report, it
stated in categorical, unqualified and
unambiguous terms, according to their analysis
of the situation, that the Vice-Chancellor, the
Executive Council and the Administration of
the University had lost overwhelmingly the
confidence of the University students and
teachers. They said for the restoration of
normalcy the present Executive Council, the
Court and the Standing Committee of the
Academic Council should be dissolved and tne
Executive Council and the Court should be
replaced by nominated bodies and that there
should be a new Vice-Chancellor.

This was the recommendation of the
Committee. Now I should like to ask my hon.
friend: with that recommendation of the
Committee before us on which the Government
through the Visitor has to take a decision fairly
Quickly—tne Visitor takes a decision but the
Visitor functions con”.itutionally—what would
have been the position if the Banaras Hindu
University had been kepi open when the
decision was taken and when legislation to
implement the decision was under discussion in
this House? I think, Sir, it is not necessary for
me to elaborate this point. There would have
been victory processions, there would have
been protest processions, there would have
been scuffles, there would have been rioting; I
do not know

[RAJYA SABHA]
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what would have happened to the university. It
is simply in order to prevent the emergence of

violence in the university following the
implementation or acceptance of the
recommendations of the Committee that

Government took powers for the Visitor
through an Ordinance only to postpone the
reopening of the university. Sir, we did not take
power, at least I did not advise Government to
take power to enact this Bill in the form of an
Ordinance because [ felt that the re-
commendations which had been made by the
Committee required to be considered by
Parliament, and therefore all that I did was to
advise the Visitor to take the power to postpone
the reopening of the university during which
period I hoped that this legislation Would come
before the House, would be discussed by the
House and would then be enacted into law so
that when the university reopened, at least as far
as the structure of the university is concerned
the decision would have been taken and would
have been implemented and there would be no
cause for the kind of violence that I expected
and which I am sure, all people knowing the
Banaras Hindu University would agree, might
have taken place if the uni-veisity had been
opened. I think it was expected to open on the
28th of July. If it had opened on the 28f h of
July and if the report had b?en placed on the
Table and Government had taken any decision,
if the Vice-Chancellor had resigmdand all this
discussion went on, we all know what would
have happened. It is not a question of political
party or anything else. I do not think anyone of
us would have relished a recrudescence of the
kind of violence which unfortunately the
Banaras Hindu University had been subjectsd to
in recent times. That, Sir. was the only reason
for the enactment of the Ordinance. I also told
the House that day that we are not proposing to
make it permanent. I would have thought there-
fore that though Sri Bhandari had moved a
statutory resolution disapproving the Ordinance,
because he was a fair-minded person in most
cases, he would have said that as far as that is
concerned there is no reason for insisting on
that resolution. Of course he is opposed to the
Bill. He has made many observations on the
Committee report. I did not expect he would
still insist that his resolution should be voted
upon. That is his privilege, I cannot say
anything about it. I hope I have given sufficient
reasoning to the House to indicate why thai
Ordinance had to be promulgated.
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Now, Sir, I coma to the substance of the
debate. I find myself in a rather sorry position
not because I am Minister of Education but
because I have been a Vice-Chancellor myself.
May be I was a Vice-Chancellor during less
troublous times, probttbly it was so. I do not
want to bio >me autobiographical and talk about
myself, but I have spent...

SHRI PITAMBER DAS (Uttar Pradesh):
May bi a Vice-Chancellor working under a
congenial Minister of Education.

PROF. V. K. R. V. RAO : I do not want to
gt> into all those personalities and so on. but I
should like to tell the hon. Member that during
the entire period of my VioChancellorship of
the Delhi University I called on the then
Minister of Education only once, and that was
when ho tnvitsd me for a cup of tea to discuss
the future of the Tndian School of International
Studies, where I did not agree with the request
he made. That was the only occasion during the
period when I was Vice-Chancellor. Before that
I m;t the Minister of Education, his predecessor,
Maulana Abul Kalam Azad, once after I had
been appointed to thank him and for showing so
much of his confidence in me. I never met him
afterwards. I met Dr. Shrimati only once.' I
think the hon. M;mbcr should know that there
are Vice-Chancellors and Vice-Chancellors .

SHRI PITAMBER DAS : Thai speaks of the
fair-mindedness of the Education Minister.

PROF. V. K. R. V. RAO : Not at all. That
also shjwi, if I may say so I do not want to b;at
my own drum—what kind of person a Vice-
Chancellor can be if he dje; not have any
chinks in his armour. Excuse mo, M\ Vice-
Chairman, 1 would likt> to tell the hon. senior
Member that throughout the entire history when
I was Vice-Chancellor I had not fined a single
student, I did not call at any time policemen in
the campus; even when the Duke of Edinburgh
cam? I said that the police must come in mufti;
when even there wi; a little demonstration by
class IV employees in my house, a torchlight
procession, I never called th; police. I haw not
dismissed a single teacher, a single cl;rk. or
fined a single student or expelled a student. I
hope my hon. friend will not :;ay that this was
also due to the greatness of the then Education
Minister under whom I functioned. I am sorry I
did not expect such a senior Member like him
to draw me out. I

d not want to talk about myself ...
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St TRATTIAW ¢ WAy S F O H
o A T ga

PROF. V. K. R. V. RAO : Rajnarainji
please.

T THAATCET : ZH a1 ATF ATE
AATTEE N

PROF. V. K. R. V. RAO : All that I wanted
to say was, I feel very unhappy because I want
the discussion to be serious. I have spent my
time with students during all the 21 years when
I was in the Delhi University. I came to this
august House in the visitors' gallery only four
times during all that period. I was essentially a
university man, one concerned with students
and academic activities, and nothing has given
mc greater distress than to read the report of the
Gajendra-gadkar Committee. A lot of things
have been said here which I think need not have
been said. But I would like to appeal to this
House to take this question as a question of
very great import not only for the Banaras
Hindu University but, in the troublous times in
which we are living today, for the future of all
universities in this country. If there is going to
be violence in the university campusc—tne of
my friends talked in some mystical terms that
these are young people, fioeds will come, new
things will come, and so on. Unfortunately the
friend who said ihis is not here. Fortunately his
party is also in administraticn in one of the
States of India, and the floods have come there
in the form of policemen entering the
Assembly, if not in the form of students
gheraoing the Vice-Chancellor. After All 1
think we have got to be very careful because all
of us at some time or other are going to be in
authority; we are in authority, we might have
been in authority, we might come in authority.
But the foundations of society, Sir, have got to
be firm, and unless the foundations are firm, I
would like to tell my dear friend, Shri
Rajnarain, for whom I have got a lot of
affection because I knew something about him,
if tomorrow his party comes into power, he will
find that if law and authority are broken, if the
foundations of society are disturbed, it would
be very difficult to maintain any kind of order,
any kind of administration, whether in a
university or in any other body.

ST TRATTRT ¢ fafeer =t

Farzy, 9z fafares #1101

qrEd
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PROF.V.K.R.V.RAO: Iwasa

little surprised, Mr. Vice-Chairman, that so
many of the Members who spoke, excepting
one or two Members, did not refer to student
violence—they all thought it all appeared to be
simply a question of Dr. Joshi,R.S.S.,
Sanghism, Communism, or something else. 1
just want only to draw your attention to two
things. I am talking of paragraph 3.123 of the
report, page 55, where they talk about what
happened on 6-12-68.

"Now we com? to three days which are of
crucial significance to our inquiry. On
Deeembar 6, 1968, the students clashed with
the police and stoned the Central Offie; of
the University. The students had given a call
for general strike at that time. Earlier, a mob
of about 100 persons had set on fire the
postal van, a Teachers' Training College bus
and a jeep of the Indology College, in the
campus".

"They also set fire to a counter of the
Central Library of the University. It appears
that they were determined to set on fire the
University Post Office and the gas plant near
the Department of Botany, but the arrival of
the police f jiled their attempt. The students
also burnt furniture and sports miterial which
had been kept in a pavilion on the grounds of
the College of Mining and Metallurgy."

"3.124. On December 7, further acts of
violence were witnessed on the University
campus. On this day, the students indulg d in
the looting of a shop named Akashdaep and
the Students' Cooperative Store, during
which radio-sets, typewriters, will-clocks
were taken aw iv. Tfryaho burnt the offices
of the Dean of Students and Delegacy".

On the 8th December came that fantastic
police onslaught on the Ramukrishna Siud'ns
Histel inmates about which a number of
Members spoke, which has also been described
in this Report.

1 think Sir, people may have their view;
about the University. You can say about the
Vice-Chancellors, you can make any charges
about them. You can take it under police
administration. Yoa can take it under
Governor's administration or under direct
Parliamentary ad-mrn’;tralion. But we cannot
have this resort to violence within a university
campu;. T win! through you to place before my
friends in this House and through you also
before my larger circle

[RAJYA SABHA]
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of friends at large in the country that we have
to face this dilemma. And 1 appeal to my
political friends, irrespective c.f the political
parly to which they belong, because every
political party today or tomorrow is going to
have some share in the administration of some
part of the country or other. Even otherwise, 1
take them all, without exception, as patriotic
people who are interested in the welfare and
development of this country. How do we solve
this dilemma? We do not want the police to
come into the campus. The point is, the police
are not the type of people who should be
allowed to handle the students. And yet if we
have violence in the campus, if the life of a
prof is threatened, if the professors are beaten,
if property is burnt, if a large numbers of
studerts who want to carry on with Their
studies are prevented from doing so, what do
we do? I would very much like— if 1 had been
a private Member 1 would have given notice of
a moticn on this matter. What do we do ? That
is the guideline that I get?

Therefore, Sir. I want to begin by appealing
to my friends. I am not bothered whether they
call themselves CP1 (Marxist) or Jana
Sanghites or Congress or PSP or SSP. I proceed
on this assumption— it is my b.isic
assumption—that every Indian is a patriotic
person and is interested in the welfare of this
country and if he is a patriotic person, he is
interested in seeing that the young people of
our country get the opportunity to train
them'fives, to become skilled, to get
disciplined, to become capable of building up
the country of which they are all young
citizens. Therefore. I want to make this appeal.
I have just got information that even though the
University is closed, there arc threats and
counter-threats. The number of poli-cemc n
which was 50 in the campus during the summer
vaca. 1 a n has no w ben i ncrea-sed to 150. [
got the information only a few minutes ago. 1
wanted to find out what the position was
because some students are holding out threats
and saying, we will not allow the University to
reopen; some other people arc saying, we want
sometning else. Dr. Joshi has been badly
treated; some other people saying, the expelled
students must he readmitted; some others
saying that somethingelse mast be done, hold
meetings and resort to force.

It seems to me, Sir. that all the political
partk:- should i xi rt their influence, their
moral influence—I know
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all of them—All the political parties in the
country must exert th<;ir influence not only
with their own patty members but the public at
large and make an appeal and say, let us not
have violence in the university, wnatever may
bs the justification, whatever may be the
grievances, and I am prepared, as Education
Minister to tell the country...

SHRI DWUENDRALAL SEN GUPTA
(West Bengal) : You say tnat there should not
be violence in the campus of the university.
Why don't you say that there should not be
violence in the country? Why emphasise on the
words 'university campus'?

PROF. V. K. R. V. RAO : 1 am sorry. That
is not right bscause we are no longer students
and I am afraid my hon. friend is still young
enough not to have a son or daughter as a
student to go to a college or university.

(Interruptions).

Anyway, I think it is very important. 1 am
prepared to say this. We must have a proper
machinery for the articulation of students*
grievances. We must take steps to see, as my
friend, Prof. Nurul Hasan said—he is not here
just now—that proper conditions are there. All
the conditions are not all right in the Banaras
Hindu University. There are hostels there
which are not perfect. They do not have all the
conveniences. 1 am afraid, the other
conveniences which are required are not
properly to be found in the Banaras Hindu
University. I am quite prepared to request my
friend, the Chairman of the University Grants
Commission, to send somebody there to look
into the physical facilities needed in the
University and to find out to what extent the
physical deficiencies can be remedied so that
the students will not have the ground of
grievances that arise because of overcrowding,
because of lack of sufficient sanitary facilities,
because of lack of canteen facilities and so on
and so forth, and for all the grievances. I am
absolutely convinced in my mind that there
should be some machinery, some joint teacher-
student council, so that whenever there is any
problem, the problem must be brought up
before the University body and any Vice-
Chancellor or University administration which
is not accessible to the students will find it very
difficult, however eminent that person may be,
to maintain discipline in the University.
Accessibility, readiness to listen to grievances,
then quickness in investigating

[20 AUG. 1969]
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those grievances, quickness in taking action on
those grievances, all these have become a part,
an essential part, of good administration in the
universities. As far as [ am concerned, though 1
have no direct control over the Universities, 1
am prepared, as an educationist, to offer my
suggestions. And as hon. Members know, very
often I am trying to create public opinion by
making speeches —I have no power otherwise,
it is the only power of tongue and power of
faith. And I am trying to create an atmosphere.
Therefore, 1 have been talking all over the
country about the need for student parti-
cipation. I am prepared to throw all my weight
on seeing that a proper machinery is created for
the ventilation, articulation, discussion and
dialogue of student grievances, and I hope the
administration also will take quick action to
settle those grievances. But for heavens, sake,
let all of us agree that we will not only not
encourage violence, we will throw all our
weight positively to see that violence does not
prevail on the university campus because I am
afraid, if once violence starts, it spreads,
because we are all divided, we are not a
monolithic country, we are divided in
Parliament, we are divided on the streets, we
are divided on the universities. We cannot keep
the students away from the general atmosphere
in the country. We cannot say, "Oh! You are
college students. Therefore, have no political
views, have no political prejudices, have no
political affiliations." We may say, "Please do
not take active part in political disturbances."
That we can and we should say. But we cannot
say, do not have any political thinking. Are
they politically blank? They are bound to talk
politically, they are bound to think politically,
they are bound to have poolitical associations
and discuss political matters and so on.

SHRI AKBAR ALI KHAN : Not active.

PROF. V. K. R. V. RAO : That is the point.
You can tell them, do not take active part in
politics, do not go in for disturbances. But we
cannot prevent their politically thinking. In
fact, I should like...

SHRI AKBAR ALI KHAN Do not
introduce politics in the university life.

PROF. V. K. R. V. RAO : 1 should like to
encourage political thinking among the student
community. J underline the word 'thinking', not
slogan-mongering,
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They should not accept anything that is told,
not become tools of this or that political party.
But I very much like to encourage political
thinking among the student community.
Unfortunately, the student community also
have got their political affiliations and
sympathies and therefore, once violence starts,
it does not stop as between one student and
another student. The students may happen to be
attached to one political party or the other.
Then immediately it is taken up by another
political party. Then their friends outside the
university come into the picture. Then their
friends, Members of Parliament, raise
questions in the House, and the whole thing
gets out of hand. Sir, I am sorry to have taken
up so much time over a simple point. But I
think this is the basic criterion, the basic
essential, the sine qua tion, the essential
condition, for the purpose of really making the
Banaras Hindu University work. If all my
political friends, irrespective of the parties to
which they belong, will say, no violence in the
university campus under any circumstances,
and if there is this guarantee, I am pretty
certain that we will be able to tackle it.

SHRI AKBAR ALI KHAN : This is the
least that should be guaranteed.

PROF. V. K. R. V. RAO : I can tell my
friend—he comes from Hyderabad— he
knows what happened in his own university
at Hyderabad.
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PROF. V. K. R. V. RAO : Yes, yes, in the
University. I know what has happened in the
Osmania University. I can give many facts. Do
not say that it is free from violence. Do not tell
me that. They have not been free from
violence.

SHRI AKBAR ALI KHAN : We must have
discouraged violence. We must give directions.

PROF. V. K. R. V. RAO : Please do not
disturb me. That is what 1 am saying to my
friend. Mr. Sundar Singh Bhandari— I am glad
the word "Singh" does not mean lion and that
he is a Rajput—my friend, Mr. Chatterjee, my
friend, Mr. Gupta...

SHRI AKBAR ALI KHAN : Mr. Rajnarain.

t[ ]Hindi transliteration.
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PROF. V. K. R. V. RAO : Mr. Rajnarain,
of course, I find it difficult to talk to him.
Though he is a very good man he is very
elusive.

SHRI SUNDAR SINGH BHANDARI:
You can appeal to him too.

PROF. V. K. R. V. RAO i I know this much
that Shii Rajnarain has got a heart and if I was
able to approach the heart of my friend, late
Dr. Ram Manohar Lohia, in the Lok Sabha—
that is on record—I am sure I will be able to
get at the heart of Mr. Rajnarain. All of us
appeal , . . (Interruption by Shri Akbar Alt
Khan) Please do not interrupt. You are
disturbing the trend of my speech. If,
therefore, the Members of the political parties
will all agree on this, then I should say, the
first essential condition for the restoration and
maintenance of normalcy in the University
woidd have been achieved.

Now, Sir, I will go on to my other points
which are strictly arising out of this debate.
This is a temporary measure. I have said
clearly that this is only a temporary measure. |
am only dealing with the short-term
recommendations of the Committee. A number
of Members have made observations about
long-term recommendations. I said before and
I fay again, as far as long-term
recommendations ;je concerned, they will be
difcusEcd wifh the academic community, with
ihe Deans of the Academic Council in the
Banaras Hindu University, they will be di:
cuffed also with the academic people in other
Central Universities and wifth the University
Grants Commission. I do not prcpose to take a
hasty decision on this, and certainly, I will not
take a decision on my own.

SHRI T. N. SINGH (Uttar Pradesh) i And
also Members of the Legislature.

PROF. V. K. R. V. RAO 1 Of course,
Members of the Legislature also. They are
very much concerned in this. They have given
lot of promises that violence will go out of the
University. [ will certainly see that when
discussion takes place it takes place in de'ail
before any action is taken on even more
drastic recommerda'ions which have been
made regarding the Jong-ieim period .

SHRI SUNDAR SINGH BHANDARI:
You wanted (o say something about long-term
recommendations. I want to get a categorical
reply that whether
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it is the question of the reconstitution of the
Court, reconstituiion of the Executive Council
or the meihod of selection of the Vice-
Chancellor, these methods that have been
analysed here in this Bill are also temporary.

PROF. V. K. R. V. RAO i Absolutely.
Everything in tnis Bill is temporary. I can give
you the categorical assurance that this entire
Bill will be replaced. This Bill is an
amendment of the existing Act. The existing
Act, as amended by this Bill, will be replaced by
a comprehensive Banaras Hindu University
Act—I will come to Kashi Vishwavidyalaya At
least this is my hope. Along with that, a
comprehensive legislation will be brought
forward for both the Aligarh Muslim and the

Banaras Hindu Universities as early as
possible. Therefore, this is a temporary
measure.

Sir, Members have asked me that if it is a
temporary measure, why we should not put
down a limit. My friend, Mr. Bhandari, asked
that if it was a question of three years, why it
should not be put in the Bill and then he would
take a much more liberal view of what I am
doing. Even I have been called some names,
not many names, I must say. I must tell the
House that I am very responsive to all that has
been suggested in this House. Every
suggestion that comes from this House I treat it
with respect. I examine it, and if I can accept it
I do so. and if I cannot. I tell why I am unable
to do so.

Immediately on enquiries I found that it will
be very difficult under the law to do this. I had
informal discussions with the law people and I
was told that it will not be possible to
incorporate on such a provision in the
amending Act limiting its operation for a
sepcified period since once the amending Act
comes into force it loses its separate identity
and gets itself woven into the parent Act.
Therefore, it will not be possible to separate the
amended provisions from the existing
provisions of the parent Act. It is not possible
for me, therefore, to put down a time limit. But
I can give you a categorica' assurance from
Government of India, net only on my behalf
and T am entitled to speak in the name of the
Government of India since | am a member of
the Cabinet in charge of Educa'ion—but also
on behalf of the Government of India that
within a period of three years we shall see that
the Banaras
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Hindu University Act, as amended by this
Bill, is replaced by a more comprehensive
measure which will take into account all the
requirements of the University reconstructed .

SHRI T. N. SINGH i Please excuse me for
the interruption. As far as I remember even in
regard to other measures such as the
Preventive Detention Act, which was not a
permanent measure on the Statute Book, it
was possible to put a time limit. I think legal
opinion has to be consulted further in the
matter. In the amending portions you can
always say that such and such clauses will be
operative for such and such period only.
Therefore, a time limit is possible.

PROF. V. K. R. V. RAO 11 am sorry Shri T.
N. Singh attaches so little importance to an
assurance given by the Government of India.
He nas been a member of the Government of
India. 1 have given a categorical assurance
which has gone on record. I have not spoken in
the name of Dr. V. K. R. V. Rao. I have given a
categorical assurance in the name of the
Government of India that within a period of
three years—there is no ambiguity about it—
the Banaras Hindu University Act, as amended
by this Bill, will be replaced by a
comprehensive legislation which will take into
account all the requirements for the
reconstruction of the University. I hope that
will satisfy i the hon'ble Member.

SHRI SUNDAR SINGH BHANDARI:
I And if that is not done, this will lapse.

PROF. V. K. R. V. RAO 11 can under-
stand your attitude to me. But I do not
understand the attitude of Mr. T. N. Singh.
You have to doubt me; otherwise you cannot
sit on that particular side of the House.

A Tsrna : FfEa s frafa 2 .

PROF. V. K. R. V. RAO : If you start then
I am finished. Let me finish my speech.
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PROF. V.K. R. V.RAO :Iam not
! accepting any amendment.
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Then the question i Why this step ? Is this
going to solve all the problems ? That is tne
question put to me by a number of friends. Of
course, it is not going to solve all problems.
Merely by having a nominated court, a
nominated Executive Council and a new Vice-
Chancellor, 1 do not know whether the
heavens are going to re-emerge.

As a result of the investigations which have
been made, it has been found tnat somehow or
ttie other there is a great deal of suspicion,
grouping, factionalism, lack of trust and so on.
So we want to create a machinery which will be
free from all these justified or unjustified
suspicions. We want to create a machinery
which will be able to function in a neutral and
objective kind of way. The Committee have
recommended that the Executive Council,
which will be very small, in principle should be
drawn on an all-India basis. One of my friends
said that we must have people from tne Eastern
U.P. and Bihar. Well, I must tell him that the
Banaras Hindu University is a Central
University. It belongs to the whole of India and
not only 10 Uttar Pradesh or to Bihar. That is
the reason why Pandit Malaviya brought that
University into existence. That is why it is a
Central University. But if the U.P. Government
wants io make it a State University, it is
entirely open to :he U.P. Government to
approach the Government of India and request
that the Banaras Hindu University be made a
State Univeristy so that large numbers from the
eastern U.P. and Bihar can be on 'he Executive
Council, Court and so on. If such a proposal
comes from the Government of Uttar Pradesh,
1 have no doubt, the Government of India will
give it a serious consideration. But as far as |
am concerned, it is a Central University, it is a
national University. If you do not mind, I
cannot resist the temptation of reading out to
this House what was said on the first
convocation in 1919. I would like to remind the
House of what was said when the Banaras
Hindu University was incorporated and came
into existence as a result of the Government of
India Act <XVI of 1915). The all-India
character of the University was eloquently
described in the first Convocation Address deli-
vered on January 19, 1919, thus

"It is my earnest hope—a  hope
which 1 know will be echoed by millions
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University may not only be an object of
special veneration and solicitude to the
Hindus, but may also attract by the quality of
its secular education young of alt religious
persuasions in India. The Institution should
be Indian firstand Hindu afterwards."

I want to underline this—'the institution
should be Indian first and Hindu after-wards'.

SHRI T. N. SINGH : it is so.

PROF. V. K. R. V. RAO : 1 am sorry to tell
Mr. T. N. Singh that it is so in spirit, but if we
examine the composition of the students of the
university, we will find that the proportion of
non-Hindu students is much smaller than the
proportion of non-Hindus in the whole of India.
We should face facts. We have to make
deliberate attempts to make it an Indian
institution, it should be Indian first and
Hindu afterwards.

"The graduates who receive their degrees
to-day are a handful, but their number is
destined to grow".

This was in 1919; this has come true.

"1 look forward to the day when young
men from all parts of India will fill these
lecture halls and after completing their
education will go out skilled and capable and
equipped both mentally, morally, and
physically to fight life's battles as citizens of
this great country. If wisely guided, the
University should in due course bocome a
truely national institution of which every
Indian, whatever his race or creed, might be
justly proud."

That, Sir, is the dream that possesses when 1
come to this subject of the Banaras Hindu
University. Therefore, this Executive Council
will consist of the best people we can get. But
as the Gajendra-gadkar Committee has pointed
out, we must get people who attend the meet-
ings , not people who do not attend meetings
but who will just be eminent men. I do not say
that there will be nobody from U.P. or Bihar. 1
do not say that there will be nobody from the
Scheduled Castes and Scheduled Tribes and so
on. We shall try and accommodate the best
people there. But 1 must emphasise this, that if
we want to take the view that the long-term
recommendations of the Gajendragadkar
Committee have to be treated in a way which
will satisfy
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public opinion, right from the start we have to
re-emphasise and restore the image of the
Banaras Hindu University as a national
university. Ifanbody doubts what 1 am saying, I
am prepared to give a challenge here. Let us
take the student composition of the university
from 1919, draw up a statistical table and find
out what alternations have taken place in the
student composition of the Banaras Hindu
University ~ State-wise,  region-wise  and
language-wise over the last 30 or 40 years.
Now we want to restore to the Banaras
University its primacy of national purpose.
Therefore, so far as this Executive Council, a
small nominated body of all India people, is
concerned, we shall try our best to see that it is
an impartial, non-involved body, which can
restore a sense of neutrality, remove all
suspicions and so on, and what they say will be
believed. It is a question of belief. Even if I do
the right thing or say the right thing, if
somebody does not believe it, then it has no
effect at all. It is a question of creating a sense
of bona fides and that is what has to be done by
the new Vice-Chancellor. It is not that I want
my henchmen there, Sir, I think one of the hon.
Members, whom I know very well, referred to
Minister's henchmen. They are not going to be
my henchmen. Sir, never in my life I have
wanted henchmen. Certainly in academic
affairs, I did not have henchmen. The people
who will be appointed will be people who will
be able to function in an impartial, judicious
and expert manner in the university with a view
to producing a sense of objectivity and so on.

Then, I also want to point out that the entire
re-construction of the university has been done
practically on the same lines as the Aligarh
Muslim  University. The Aligarh Muslim
University is under "nominated" rule just now
and exactly the same thing has been done here—9
members in the Executive Council and I think
40 or 50 members in the Court and so on. We
shall certainly consult as many wise people as
possible. 1 shall certainly try my best to
recommend to the Visitor names which I hope
will command approval and I agree with the
suggestion made by a number of friends that as
far as possible party politics should be avoided
and as far as possible, we should avoid people
who might have some special connections and
so on. Not that they will not be able to exercise
their judgement properly, but the whole
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idea is that we want to give them not only in
reality but also the appearance of complete
impartiality and neutrality so that the requisite
atmosphere can be restored.

Then, Sir, one or two questions were asked
about academic freedom, guidelines and so on.
As far as academic freedom is concerned—Mr.
Chagla raised it and Prof. Nurul Hasan also
referred to it—I think we must be very clear in
our minds that once nominations take place,
the university is exactly like any other Central
university. There is no question of any further
control of the Visitor. The Visitor's control
begins and ends, as far as the affairs of the
institution are concerned, with the nomination
that he makes to the various bodies. Once these
bodies are nominated, they will have the same
freedom, the same authority to function, as the
elected bodies in the past. Therefore, I have no
hesitation at all in giving the assurance that
academic freedom will not be violated and we
will try our best to see that academic freedom
is respected in the university.

Regarding the point that I should give
guidelines, I do not know whether it is proper
on my part to give guidelines to the new
university authorities. But what I will do is this.
I do not know whether it has been done in the
past, but what I will do is, taking advantage of
the fact that I am an educationist, in my
individual capacity—because as a Minister I do
not even correspond with these universities; as
Minister 1 have very little to do with the
universities, I take the line that I only act as
adviser to the Visitor and the Visitor comes in
only when something goes wrong; I am pre-
pared as an educationist, in my individual
capacity, if the university authorities are willing
to talk to me, to discuss with them as to what
the problems are. I have no doubt in my mind.
Sir, that given non-violence in the university
campus, we will not have any difficulty with
regard to the students. I have complete faith in
them. They may belong to this political wing or
that political wing—and why not ? But once
there is no question of violence, I think you
will find no difficulty at all as far as the
students are concerned. It is only a question of
giving them an opportunity to get a sense of
involvement. All these matters can be
considered. Then, my hon. friend, Mr.
Bhandari, said that ten Deans had sent a repre-
sentation to the Visitor. They had also sent me
a copy of that representation.
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I could not take action on that part of the
representation which deals with the existing
Bill or with Dr. A. C. Joshi. But I have written
to them already. I think they are nervous that a
number of other recomendations might be
implemented without their being taken into
confidence. On the question of politica-lisation
of student power and so on also I have written
to them and requested all the Deans and the
Rector to come and meet mo in Delhi on the
30th, by which time I hope this Bill would have
been enacted, so that I can have a long discu-
ssion with them on the conditions in the
university and get their ideas as to what would
have to be done. One of the first things that I
would request the Vice-Chancellor and the
Executive Council to do is not just to run a
routine administration of the university but to
go into the problems in depth, to enquire into
this matter, to go into the heart of the disease
and try to see in what way we can promote
student involvement, in what way we can
promote teacher participation and student
participation, in what way we can de-
politicalise the aggressive aspect of the political
power in the university and in what way we can
see that academic atmosphere is restored in the
university. I expect the new Executive Council
and the new Vice-Chancellor to make studies in
depth in regard to these matters and whatever
assistance or moral support they require from
me, from the Ministry, we are prepared to give.
I would also like to appeal to my friend, Mr.
Rajnarain, who comes from the holy city of
Kashi, and other friends, to see that proper
moral support is given to the Vice-Chancellor.
If there is any difficulty or apy trouble, let them
not go to the press; let them not hold public
meetings; let them not even—if I am not
committing contempt of Parliament—ask
questions here. Let them write to me; let them
meet the Vice-Chancellor. I am prepared to
spend some time with them. If any trouble
arises, before the trouble develops, we shall try
and see what can be done. But all of us are
anxious to see that the new administration
works.

Then, I have already agreed that one of the
problems which have caused a lot of trouble or
unrest in the university is appointments. I want
this thing to be gone into in great depth. Lots
of complaints have come about the rules and
regulations, about the selection committees, etc.,
etc. Though there are rules, some-
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how all these rules do not seem to have been
observed. One of the first things that 1 will
request the Vice-Chancellor and the Executive
Council to do is to go through all these,
examine all previous cases, not to disturb
anybody in position, but in order to regularise
and have a completely conspicuous and
feasible code so that everybody knows that the
procedures followed in these matters are.

Regarding discipline, I have no doubt in my
mind that discipline is essential. But discipline
does not mean force. Of course, force is always
behind discipline. When I was Vice-Chancellor,
I used to tell my Registrar and my people in the
Delhi University "You cannot run the university
on the basis of police rule. The moment we do
that, it means we have failed". And many
universities are being run on the basis of police
rule. We cannot do it. It means that you are
failing. Discipline means, as I have said so
many times, that the sword must be there.
Everybody must know that you have the sword.
But the sword should never be drawn out of its
sheath. The moment the sword is drawn out of
its sheath, it becomes a tinsel. As long as it
remains inside the sheath, it is a sword. So, it
very much depends upon the personality and
personal equation of the Vice-Chancellor. 1
certainly agree that the disciplinary power must
be there and nothing can be done to disturb the
power of discipline that is wielded. But I would
like to suggest that it would be worthwhile for
the Vice-Chancellor to decentralise his power of
discipline as has been suggested by this
Committee. Decentralise it with respect to the
Proctors, with respect to the Rector and also
have a body where the students will feel that no
injustice is done to them. Whenever
disciplinary cases are taken up, there must be
clearly established procedures. The procedures
are found to be extremely important. Although I
never believe in procedures, I found that
procedures  settle a  great deal of
misunderstanding and  insinuations.  The
procedures must be followed and the students
must be given a feeling that they are getting
justice. I think Dr. Triguna Sen when he was
the Vice-Chancellor, instituted some kind of a
Student-Order Court. I do not know the details
of it. But some machinery like that has to be
created by which the students must feel that
they are having a say there, that nobody is
doing anything against them. Discipline is
important and discipline must be
maintained.
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Then I come to the question of the re-
admission of the expelled students. One or two
of my honourable friends were saying, "Readmit
the expelled students". I must tell them that they
should please read the Committee's report.
I think the Committee's report does not recom-
mend the readmission of those students. Not
only that. The Committee's report makes it
very clear that there is a great deal of student
violence within the Campus. Before the
new Vice-Chancellor comes and takes charge
and sets up the administration, it is not for us to
say, "Readmit those people". You please read
that report. My friend was reading out from
the report about the admission of students and
about the causes of the student unrest that has
been created there. In fact, I do not like any
student to be expelled. 1 certainly do not
want that a student should be made to suffer in
his career. Even if a studentcreates troubles I
do not want him to suffer in his career. ButIdo
not know what can be done about these students
here. And I do not think it will be possible for
me to give any assurance that the students who
have been expelled should all be readmitted. I
know it is not going to be so easy. I know how
Mr. Raj-narain  has sentimentally and
emotionally committed himself to certain
things. He is not a man who lets down the
people for whom he has committed
himself. I would like to appeal to him in the
name of the University and in the name of
restoring normalcy in the University that these

are matters where sometimes sacrifice has to
be  made. The  Vice-Chancellor  has
sacrificed  himself. I have no power to
send him  out. I have no  power to
terminate  his appointment. The  Vice-
Chancellor  has resigned as a result of all
this. He had free discussions with me in
my house. [ was extremly sorry to see that he

resigned. But he resigned and sacrificed
himself, and why? He said, "If my departure
from the University is going to help in the
restoration of normalcy in the University, I do
not want to stand in the way of the restoration of
that normalcy even though I do not agree with
the analyses and the conclusions of the
Gajendragadkar ~ Committee".  Therefore |
suggest, Sir, that a similar spirit of sacrifice
must be shown all round. And unless there is
some sacrifice all round, we are not going to be
in a position really to restore normalcy which
that University rtequires for its re-
establishment.
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honourable Members for the patience with
which they have heard the long rigmarole of
mine. [ should like to conclude by asking the
House to cooperate with me in getting this
Bill enacted, and in not pressing the
amendments or making speeches on the
amendments. Of course, every Member has a
right to do so. But I think we are all anxious
that normalcy should be restored. We are all
anxious to see that we do notuse words
which may further affect the situation there.
I very much regret some of the things which
were said yesterday and the day before
yesterday in this House. Honourable
Members have got the right to say what in their
opinion is a thing that deserves to be said. But
as a person who is very much interested in the
University I do not want to go into what words
they have used and what words they have not
used. I do not believe in censuring the people
in the University. I only want that normalcy
should be restored in the University. I want
a good chance to be given. I want the
University to be reopened without any clash,
without any clamour, without any meetings or
slogans or shoutings. I want all the political
parties to see that the University is reopened
and that the University is re-established. In
due course we will take up all these problems
one by one—tire improvement of student

amenities, the betterment of student-teacher
relations, the improvement of the Campus in
different kinds of ways, the student

participation, the teacher grievances, the teacher
participation, all one by one. Every problem
will be taken up and we shall have a comprehen-
sive legislation which will give the University a
first class structure and we will try and see that
its original prestige and image is restored. I
want the cooperation of all of you in this great
task of reviving, rejuvinating and re-establishing
the Banaras Hindu University. Whether we call
it a Hindu University or a Kashi Vidyalaya, I do
not want to go into that. That is a different
matter. [ shall take an opportunity to do so
when the legislation for its permanent structure
comes up. Now in re-establishing, rejuvinating
and reviving the Banaras Hindu University
founded by the late respected leader, Pandit
Madan Mohan Malavia, 1 seek, Sir, the
cooperation and sympathy of this entire
House and  subsequently its cooperation and
sympathy with me new
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administration which will be brought into |

existence for running this University.

Thank you.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I shall first put the Resolution
to vote.

The question is :

"That this House disapproves the Banaras
Hindu University (Amendment) Ordinance,
1969 (No. 7 of 1969) promulgated by the
Vice-President acting as President on the
17th July, 1969"

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : There is an amendment in the
name of Shri M. P. Shukla. Are you moving it,
Mr. Shukla?

SHRI M. P. SHUKLA : No, Sir. I want to
withdraw it.

‘Motion for reference of the Bill to Select
Committee was, by leave, withdrawn.

THE VICE-CHAIRMAN (SHRI
BHARGAVA) : The question is:

"That the Bill further to amend the
Banaras Hindu University Act, 1915, be
taken into consideration".

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : We shall now take up the
clause by clause consideration of the Bill.

Clauses 2 to 4 were added to the Bill.

Clause 5—Substitution of  new section for
sections 9 and 9A

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : There are two amendments to
this clause. One is in the name of Mr. Niranjan
Varma. He is not here. The other amendment is
No. 23 in the name of Mr. Rajnarain. Mr.
Rajnarain, it is a negative amendment. You can
speak on the clause. Please be brief.

4 p.M.
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*For text of the motion vide col. 4409 of
Dabate dated 18th August 1969.
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A TN FT 1 % (1) AR
(2) & ¥ % guinw o7 B Io9 gv
F7 A6 W 97 " @ By o o

Iqmwnas () agEiv SWR WiE) ¢
3w 97 fo A | Az w2 §
21 | 99T A A9 5 9% afaq )

) Trarager : B AT ag aar
v faar g = v R % aem
HaT w7 % e

IgameEe (9 qR@7 J7R AR
g g | KA, FATH 20 AR | A9 Ar
AT 4T T AT AT, HPTRT &Y WA
#MT AT )

1 wmaraEl gar mag  (fagmw) oAy
TIET AT § Weal |

#f\ vmmaEer - 4, a1 36 awg
Fie & meafoa ot dE9 & 9 9 F
a1 @ g gare fraea & e ot e
firz ot Werdr site favma: fram welr st
¥ AT AT AT I G ARA
foar =it St & Faw W A faasw
Foar g 7 A% ag av e # &
g4 @1 g@e & aE W W FE &
¢ | ag gz 3@ fv s favafaares
fafras = § =m favafeamm 21
el FT GATN FIAT A¢1 ATgal, sANAA
qqw A FAEeE 0gw gav 91 fomE
1% ¥ T gEE T Tar 39 o fa
fr g wedta 99w &, frg am W eiv
fgefoen #1 A g 991 & fe ag 9
REHRTAATET FEAT B |

&1 @ fmz aor 77 1 7 7 fewr w1 90
T Ael weat, A1 w1% A sarg sawt
U WA g, TEIME FWR o st
oW Z2r ar ag wiae #1 2. Wifgur ¥
T #, Sy e d R 9w gfga
agt geraw, §fv fadult oo awr @
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HIA AT FT AR AT Al @wE & A1 | F Al A fog avar ar 9w ag foar
A F7 & AT SAd) 7T § gEEi gEmEt || & g ey w140 fife w7 8 fan
a7 & gfagre 7 3o %Y afemr & o @ | o@f 9 97 = EwW Ww HgF ¥ qwAr
Tfor 8 s 9F A% | WA AT | AR fF S FE qg AT I FE FT
arT g7 faor, ag sav E ? “weir wE | #m oA gnn ! & @ Er dn ! faw
qIET A" ST AEY AT AR IART 9 | W A T A@q 49 BE X @A q0zA
& T AE FT AT qAT AG v fray | €, wowgw e R ewdna A8 F wa
FTOATGT TG | T FIE ATAVIFAT AGT & | AT FEET
Ioerareae (s wFET TER M) dzF ¥t W 7 W‘fammwarrq't
A w1 ¥ A ¥ Afad, gwe ary & | 990 # gEk e o o
s Traan ¢ gt g fp | FEE A w aw e a de-
T AR T A A e Ay ag | | 9 TR BT AwAT, FAG {ATE T THAT 2
g A1 favafaarem & 18 § Faw &y ae | A T AveE w7 fovn wqvew 157 & ava
W E | # T wEd & A g gee | 0@ A @4 fawafraed w7 for a7
& fraed aem B &1 7 wdarE a7 O9E | FEIE B @ R 7 oag
¥ oW A asa g | Al AR § e bl s &
forer @ @ sqafeqw 8 0 oAy a7 ore | AT 6 AT FAT FEEE AH Hraar g
T AW dE FT ST g S o ey | 16 O AT 7 At 3fa w1 g i
mﬁmaawmmrf@f?ﬁmiﬁﬁﬁﬁmm
WY A afer w7 ¥ A1 rw s | F9W Fit fow T w5 @ e d
FT AT | TAR K A A wwrE woarg A FC WA T W AEAT AW
FEAT AEA E 1 A A qur _ay faay, | T AT A TH AT RYAE AT 4T )
w1 4 oy A, fom g v w9V qew s A T faan
sqaET a7 ot JEE g et 7 gway | N AR Ag & A & weAr w fn aw
o TR QY TR | § w7 AT Ay S HAG AL A AR W A
aarg fr o mrwesT @ oa Y zya B TO A0 W AT AT FH ATSEAT T
T, T AT ¥ favg gw waar A A I A E fRT gz Tw oA
T AE FA, WA AT AE oAy gy | SO0 A fAq oF & avia g, o At
aw famafs e # afarice ar, g1 7 | 9 AeA-AEaT #1 awfr fram gofe
Fif & 47 1 #1 fr=g aww Av af ey Aea-AmaT 39 fafen ar g
oar AT T ez g, Wi Py T FAT EH faem 2, 98 S s am
¥ oeAeT T avr wemfr gz gy v | & A7 WA A § W a1 Aqu frar s
AT AT | W o wy A fear | (B WIE HOTW T AR 7 ST 94

gfaare . : ..
WTNE ¢ A FAN OF gwrET ardy | A0 WFECT @ AR A A A
' oW FCAT TRAT 2 | Sl dF ZATT qare

gt 1 wA g el 2, o d . 2 TN

;ﬁr' 3 g ‘,dfaﬁ%_%mmammmmaf, T
TATE AT AT JOT A MAAIAT 5 fqoafaerery & #1925 § 72 a1 9 73

AT s AT a1 T W amr fag gwwr v wzm AA 2, 2w

FT AF q@1 1 A a1, FiE g | favafawem ste fwear geaet o@owd
=32 R.S.69
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| fr =affa & aff @ afe & 59

FFTHT FIAT A =T, mmmﬁfiquaammmaﬁwmaﬁwm

¥ qgAr AE 9gd, WY 99 7 faer
M aﬁimmmaﬁwwﬁﬂ?
gAT, a7 gAT A1 § F4T FE, ¥ A qATEA |
q FEAT AT AF FFAT | FATL G FA AT

IEATEAR (1 WFEIT qER W)
| T S, aT wdEEz qr g
T F T Faw ag duzH 2 ¥ A

faadt aré ST SEET BN T WA T | sy T # ZT Arfed ar 4@

qTH AT AT AT | 'ﬁﬁrﬁmaﬂ‘%maﬁ'{l

g 30 F|q | 7 Aed & % ag 3w fagdr

Fr w7 fag derfy o dr a3 ) Argwar |

gt gat i fraw gz & fo A
ZATAT AT TR E 1 AT garey gang faadr

FT? S & e e wvo WS WETAIT |
#a‘?‘rqsmmg, A ZATT A |

21 faza ¢ B wfaer 9 gn @ wfqsn
F7 @ Y A AT A3 21 TW AT A
fagm 7 w7 A1 Bl am % fag Fa
F g Taw 7 997 & iZ 9eyT W e
T AIT

(Time bell rings.)
ffay MAL F v 237 2 ¢
A7 ATt gaE fzaEr, Twew T, awEe
fa, wRrET AT, YW =W 9T #i7
2o sito 1o fz 1 & 3w fourgar 7@
zre AW yAR fag gam faweaw g
Tg FWIE U UFT § @AEEET , AT
ZHaT  aSr Andr g, a9 afden @ )
A TS T, @9 § 487 Tl T aq
AT AZ0 FAl FAT ST F7 @Er F4T °1;
FifF a8 gAT¢ g7 F quawdl §, W7
7E =re STo dre fag A1« wwem o7
ET TH WG ST AT F oW 4, a0
zare | o fF oS Y §F 3w

FET EUTA ST ST & FIE Wawd g,
T wawd ¢ favafames §, @
Srel S SEeT F1 A% FA F ar sy

= AN - A amr =g o
TR g2 & oy & gemav o v @
UF FTH Ff, | A grer fAver
@] H 77T AR F @A Z | 7 Ui
FT G FEAT A qifEaTREd agfa
¥ J7 F1 UL @A |

a1 W ATTE FT,  ATA, A9 ArE
TTe WEETT ST &l Famr AEar g fa
wErfane FHEr AY TE 97 F | "Iy
Tﬂﬁﬂmnﬁmﬁfﬂﬂnmﬁ
gars fadr a7 17 2 =1 garfaae wwey
FT 797 @ qWAAT AL g0, 99 T &
wATfa® AEr 7 zE A1 g AN T S
7 AA E, IAH N 9AE 0§, 9ETaT
T Y F, WS TP Ay & A IEE
Fare o7 A faordt 2, A oA 0 Ar
TAAT ATH IR FF A1 FNE F GET T
faurdt & are |, % 7 THAAT FT A AT &
facger wm@ @ | T oA fauEt v
A Zro AT FU 4G g W | A2 4F
I qETfaay FHET AT TIZ 7§ A7 T aedy
AT FIE # T AT AW, A9 A T
gRT SYEET THTETH T A 1942 ¥
qaiiz ¥ game A9 favafraag e
FTATT 7 | FHfed AT FHE Y 72

ST HT-ATE AT AT ST S FHeAT v | F I7aAT 97 MO fAwrdr F are 7 o
3 A€ AT a1 SO St w1 9ra Afag ) | A = @, F qEwar § 12 faega
AR A A F Faf g g | awend ag | dF § oswfr quor v
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N ger & g B W Y @ 2 surfa | X @ E fF A A o dn o fages
qUU o T T AE L | Hﬁﬁmi%mmﬁﬁmmm%%éﬂm
ag & f saifa s T 0F T et

F, ez FY aTAdY § I w0 A,
gofa o S qUu T F I AL
AT & AP AL A # awAar §
TE¥ 2 | wrrer faardy wrEdm | & v
72 3, @ | ofr safa quor e wAErT
FowE @ 2, A9 g | zafaw 3w amm
¥ 3¢ zae fam  wAEw F 3w W
sfaq @@ &\ F R AT HEAT ATEAT

o
R

gaaaneas (N AFEIT 7A@ WAT)
7z =er 2 fF ST F1E qET 9Ed |

qR A4 AT "E) () 197 am
FAl) AT AT 9T AT |

) TEAATNEN ¢ T A AET A 47
ATAAT ATEAT F TR sfaT 4z #1E bw A
17 T HE W WA FLH OF A JTAL
IAT AT AT A ATTA-ATAAL F AT
FE F AUH FEAL KT oATHAT FIET
ST AT IAHT AATEHIC ATEN a41% 704,
§ za wraeqr w1 oA fadedr g oA
H A% Z7 9 A § (AFEd wEar
fF 2 T3 AMET, AT ATAT AFGATT TITHT
gfaar &1 fasfaa F35 5o Ay aaeari
FT GATIA  FIFAT | FHART I IHAAT
FEIE | 9T AR AL TEALT g A
9 IAN TET W, T q@r Fws fzAv
gﬁ?ﬁ%,ﬂ‘lﬁﬂ@#ﬁg'ﬁa‘ﬁr,mﬁv&
fremrrg ® T g2rar &, wfewe gmr g
a1 gw A g E | W S FH 4w
77 fewmr W w41, are # adt Tl
FGT | Afz B1E FATE ATYAT FT FAATL
aaw At #§ 39 frEs #=n f& e
®T FHAATL THAA FT TATERHT FT g
FU ) Tffw & w9 awg & faw

TE B, TARN AT TH |

SHRI T. N. SINGH : Sir, Clause 5 is under
consideration and there the Section 9 as
proposed to be amended lays down the
functions of the Court and it says that it shall be
completely an advisory body. Now this Court
also will consist of nine members, who are
members of Executive Council, nominated by
the Government thirty members again will be
nominated by the Government plus some
professors of that institution. Now, such a
heavily Government nominated body, if you
want to benefit by it, if you want to give some
importance to those whom you think are good
enough people to be nominated to that body,
then don't degrade them to the position of mere
advisers, whose advice may be rejected by the
Government Secretariat whenever it deems it fit
to do so. All I am saying is this. You want a
particular change. You have it. I have my own
points of difference in regard to such a change
and yet I have not tried to say a word about it.
But my only fear is, now that you are going to
give something as a substitute, that this
substitute arrangement may be prolonged for a
period of three years, or even more, depending
upon when the elections are held. What will
happen thereafter? What will happen if a new
Government, came to power? How long will
this thing continue, no one can say.

Then my regret is that the Court, which is
predominantly nominated by the Government,
would be merely an advisory body, its advice
being sought only on matters that may be
referred to it. It cannot even give any advice on
its own. The advice to be given will be mostly
on references made by the Government. I
would say this. If I were there, I should think it
degrading to be the member of a Court which is
so much at the mercy of the Government. I
should think that all those who are going to be
associated with this great university should be
given some position, some dignity or some
prest ge and not be mere nominated people as
used to be the case in the old District Boards
and Municipal Boards in the days of the
Sahebs. That should not be so. I really do not
want to join issue over this any more. I have
had many good friendly words with Dr. Rao. I
know he can also change his temper and
quarrel. So I do not want to say any word other
than friendly words. But I have to repeat that
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whatever may be the complexion of the Court
or the names of the persons who may be
nominated to the various bodies of the
University, whatever may be the complexion in
terms of numbers and proportions and
percentages, in terms of communities etc.,
Kashi Vishwa Vidyalaya is a national institution
and it shall remain a national institution
whatever you may say to besmirch its name or
whatever you may try to say to make it appear
communal. [ strongly repudiate any such
suggestion in its application to that great
institution.

PROF. V.K.R.V. RAO : Sir, | am sorry I
find myself reluctantly compelled to stick to
the original position, and I am not able to
accept Shri Rajnarain's amendment. He has
made an appeal to my democratic conscience. I
am glad he has not made any appeal to any
other conscience I may have. But I can tell him
that in many universities that in my own
university in Delhi for example, all of us, we
originally used to have the members elected to
the Executive Council from among the
professors, from among the Deans to the
Executive Council, and so on. Then we found
that, when this principle of election came
within the university, it created an aspect of
teacher politics. Thereupon all of us unani-
mously agreed that it should go by rotation
rather than by election. He talked about my
democratic  conscience. Now, democratic
procedures which are followed in one context
are not necessarily followed in the literal sense
of the term in another context.

As far as the Court is concerned, the whole
idea is, I say again—I very much sympathise
with what my friend, Mr. Singh, has said; he
said that it is only an advisory body—I repeat
that it is intended to be temporary, that this is
an emergency measure, because somehow we
want to create a situation where there will not
be any more conflicts or any more difficulties
arising from factions and things of that kind.

1 do not agree with him that if a body is an
advisory body it is not a respectable body. I
think it very much depends on the composition
of the body and on the manner in which it sets
about its work. I can assure him that the
Ministry does not come into this matter. The
advice that it will give is for the Executive
Council. Matters will be referred to it by the
Executive Council. We do not want two
authorities for the time being. Let me repeat
again and again that this is not a permanent
measure

[RAJYA SABHA]
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at all. I can tell him that I will not have this
even for three years. I have already drafted in
my mind a letter to my friend, Dr. Kothari,
requesting him that the Committee's Report on
university governance be got as early as
possible. My personal ambition is to bring
forward this comprehensive legislation next
winter, not this winter but the winter of 1970. 1
or whoever is in my place will bring it. We do
not want to wait for three years. This is a
temporary measure. We do not want any
possible emergence of forces of the kind that
had emerged in the past and that is why I would
request the House to accept the clause as it
stands.

THE VICE-CHAIRMAN (SHRI
BHARGAVA) : The question is:

"That clause 5 stand part of the Bill".

The motion was adopted. Clause 5 was
added to the Bill. Clauses 6 to 11 were added

M. P.

to the Bill. Clause 12 (Amendment of
Statutes)
SHRI GANESHI LAL CHAU-

DHARY : Sir, I move :
7. "That at page 4, after line 17, the
following proviso be inserted, namely :

"Provided that out of thirty persons six
persons shall belong to the Scheduled
Castes and the Scheduled Tribes".

9. "That at page 4, after line 26, the
following proviso be inserted , namely :

"Provided that out of eight persons two
persons shall belong to the Scheduled
Castes and the Scheduled Tribes".

12. "That at page 5, after line 35, the
following proviso be inserted, namely :(—

"Provided that out of three persons one

person shall belong either to the
Scheduled Castes or to the Scheduled
Tribes".

SHRI PRANAB KUMAR MOKHER-JEE
(West Bengal) : Sir, I move:

16. "That at page 3, lines 22 to 24, for the
words only so long as the Vice-Chancellor
on whose recommendation he was appointed
holds office, the words 'four  years' be
substituted".

17. "That at page 4, after line 17, the
following be inserted, namely :

"(h) five students, elected by th
students from among themselves"
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18. "That at page 4, for line 26, the
following be substituted, namely :

'(6) eight persons, four of whom shall
be from the members of the teaching staff
of the Banaras Hindu University, to be

nominated by the Visitor' ".

19. "That at page 4, line 30, for the
words 'three years' the words 'four years'
be substituted".

SHRI RAJNARAIN : Sir, I move !

29. "That at page 4, for lines 19-20,
the following be substituted, namely :

(3) This arrangement shall continue
only for a period of six months".

30. "That at page 4, for lines 29-30,
the following be substituted, namely :

"(3) This arrangement shall continue
only for a period of six months".

31. "That at pages 4 and 5, lines 33
to 42 and 1 to 28, respectively be
deleted".

The questions were proposed.

s\ T A |tad TSRS HEl-
g, A adr v F1 FaE qIE A
AT fzaFve & A% 97 989 §1 39 99
F1 7% fremar & & wfomn g fafrsai
F A1 smafed F1 WY 9z g7 fear
Faar | q w4 o 7 deafore o
|rEaT § #1798 zofan awgar g fv o=
FAT AT TN AYE FT HIHT ATAT 2, FEL
feet ®1 ArfoAora 71 F7 9T |ET 2,
e #1 9% @A T WA AT 2, Ar
g ag wre fgegre § fagger s
g At fwe fawmr & s 2 10 3913
FI FAAT § KL A 0A@T A0 Al AN
q AEr 2 ST HqI9 9T T@r 9 aE |

gt fresr feqr a1 am 2, = aw
AuAgTeTIe faw #1 zmA 4wt 97 o
fFar any, 39 w0 &7 0F "G &
TT WAL FT SATH  ZH A9 %1 A7
st foar a1 & @ s 4 u9re
TR FT ANEAUE FG1, A IEH
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gfiomt st fafomr &1 & gfafafas
WA FU KRG | F A AT FI AAAT
g & =9 gug 9&dt it 7 2z favare fenar
a1 ¥ ag gfvomt a fafoar & arzfagi
F1 41 7 | afe F ag oft A g R
w7 T At §  Fard g ar gAaa foa
W OFIE T ATIHT AT AT | 10 FE
gfoom s fafoat & & 7 o ey
IAET AN 7 0AT qE a1 fE o
STED 97 TET AT A% | JE AT |/ AfAm
Fz TET § i T A4EF § ATAAE qAT
AT T AYE A 27 AYE F USAS &l 9
2 da ot 9% arafaan YA faar smard
g7 Zar £ fF game 3w oA A g
F44 20 A1 2w g, afeqw qvwra
afasr ®, wwaTa awfran 7 zgfmar 9w
fafeat & @z & #w wen w1 o T
¥\ zawr ot frgave &1 F1E7 91 3
ot 7ZT qIT WA ) "I Awa 2 fE oA
00 AT W TA AR &1 At 7 g
#04 | T7HT 31, 0% qe¥z 47 41 77T
gmr ) gafan g oaz ama @ fR oo
i & feo afawm @ st feadom #1 afT 1
frawd Taw v AA A At 2 I
ATETHAT ®T OF A9 97 A 0 AZ
faar wrr 2 fr 77 afaq & ara adr &
gafan & =wEar g f& s @ arfaaoa
TT JIFT ATA, 27 97 ATH[7, F] 92 T4
71 o =nfea & 3z efvwan wie fafe-
ST F Arafadt w7 FF /1T T, 39w
97 faza@@ | AT AT IAERD T FIH
FT AT ZT AZT ZT AT IAW ATAAT T
q St | A w1 R daT FE Er A9
AT AATE A7 F AT 27 977 ZAT 2 |
ATETAT AT #1T 7 AT 2 | A= A1y fT
gyt 71 F4 F79 F AT F7 69w 29
AT g7 17 17 T FTH R AT ) TH
fan st =veem g fe a2 e fafe-
wAT F AqTfwaT ®1 F0T HEA w7 qET 3
YowzA w oA vwmrw oama faam
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running the University is going to be constituted,

[ swef @ <hady] unning > be
3 . where there is no representation of the University
T FC | 9 AT T TE Ll AT jiself except through the Vice-Chancellor. The eight
H4T a9 @' E1een T T g% FLpersons will be nominated by the Visitor. T would
- " therefore request the Minister to accept my amendment
& @ #1 fqeEmw qar EI'I[ | because at least four of them should come from the
. = PN - - = teaching community. I do not know of any University
WAt St W R AT O F A a:where the Executive Council is absolutely without any
aarT FafT gF 979 § 199 9799 representation of the teaching community. Until the
fﬁl{ - ﬂ@ “ aﬁ.f k! - . ~ teachers and students of the Banaras Hindu University
qT 927 | FfFT & T F T 9T H Tare taken into confidence no person, however best and
it & AT ; HTTHT awa choicest he may be, will be able to run the University
G:T q‘ e fiiy S ﬁ-aﬁ‘r m Erproperly and fairly.
o ﬂ'ﬁjl’ . ! " N ;_Tﬁ o 'TI " With these words I request the hon. Minister  to
arafagt f1 v@q 1 T Fofow 7L % accept my amendments.
T8 fet o gy W@ g q FoaATas (A AgEiT SwE W)
F¢ & a1 g W@ I A g qar » . -
e E AR et b Af TETTAY S, wME 3 HEwHE
fir 3"[2“”:'@““_',' V&I q:',q'-r 1290 FAFT 31 aF AT AT AT EY
g 7 o i F w7 wAE A A A aiEiz qv  FIfAE | T aA S

o weEl & AT & WAl A fdew FW0 F 3 @@ % a9 6 WEWT e
TMEAT § % 7 W AT FT WA A | gl

SHRI PRANAB KUMAR MOKHER-JEE :
Sir, in moving my amendments I should like to
say that I do not find any reason for any of the
officers appointed to be linked up with the Vice-
Chancellor. So far as the functioning of the
University is concerned, we know the Rector
also holds a high office. The Rector serves a
very useful purpose in the University and if he is
compelled to leave with the departure of the Vice-
Chancellor I do not think he would serve any
useful purpose.

My another contention is this. So far as the
Banaras Hindu University is concerned we all
know that unless and until the active co-
operation of the students is obtained it is not
possible for any Vice-Chancellor, for any
Executive Council, for any Court, to run the
University properly and fairly. Therefore if some
members of the student community are taken
into the Court I think it would be much better. If
the students are asked to share the responsibility
of running the University properly and fairly I
think the purpose of the Bill would be served in a
better way.

My last contention is this. We are going to
have an Executive Council which will be
responsible for the management of the entire
University even for a limited period; as the
Minister categorically assured us this Bill is
purely a temporary measure. But even for that
limited period an Executive Council
responsible for

| ARATNNGN : AT AT I A2 &
fF gwa aig ardme

Juawneas (= AgrE\T 9EE W)
qF AT A9F  WWIEAT FT TG TqAV
faar 21

o TwAOqw ;. A, 99 e
AT TT AET FTGA A1 TW AL AR
o & fF % I omm agid
T qga & ¢ gy 90 favamd

Feawnay (s wFEAITIMT W) ¢
F ot ar aar @ FEA £

s Trwmrnm - oEr 3 ofaer
PROF. V. K. R. V. RAO : In his heart.
F1 4G bl ®Y gl 1GAT SITEAT

Iq qfaa «rEAr & F9 FF Fam )
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T 9T FE S A FTA AT
I qZ FET G | G, A HE-
AT @H g A A T
@M, FW-AT qHT AE @, T
aEd FT9F TH 9% 97 7@, 79 W
97 97 qE TR,
# g2 m7A 7 f5 ozAET Tadr gfqer
#T mF 2 fx 3 97 9% =7 freafrrem
FT A0 FA A AE0 w9 fE
% 4 o weft & 97 7% 7@ A fwar
qdt F 97 w7 77 %7 dfanfr w am 971
F WATEAF TAT AT F74 F1 037 @1 7747,
AT IART ATT FT AT ATIAT N AAAT
forerr Wt & aff zamv w98 F97 a1ET
2, AT IA ATIT AT FH AH GATTFT 7
ECARCL LB e ) S S E i

faam  fuenfaz & 7 ooma & f famor |

a7 A A A ANF A FEr 7 oI A |
F aTAAmAT g wE A g fE
7z fmar war St o w3 ) a7 A |
FE T gW J@r | g8 feew dfae
¥ gme g o, fraw ifaar & e
TET 3T A | A AT R TAAT A
F A g afer s fasi fraa fag
;1 g & aga & w90 F
Atq FA A E 5 T AT e
F A1 A wmAm .

[20 AUG. 1969]

T owE A T
gfafras faafa 2 | o A aw |

5 WFEIT gAR v oRe A
Fifazom A A7 77 &)1 faa awaifag
o) THAITRY : AE qd 22 g
IraATeaa () qgralT sma Wy
Aqrq FqAT AT FET )
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FH O Wy WY W1 WE T
TTREAT AT § W £, wedrf
Al FLE £ U9 ATZE F AT
TR W A AW oA Aw s &
7z arzar g B @7 wEw & wmfa
FHA & q2T @A 9 it s e
m’awammaﬁtwﬁwar.
4,9 ST AT Al IEEI BN 9FT AR
f& Fma ® a7 fomm gon &, @7 WM
A A a1 wmer fare S

T OF g § O a7 Fear S fw
e A1 9% g fom W wEEr
T W HE AR AL gETe
favafaares 5 amw-=amar @ 91-
ATTA-AWAT TFT FT g | qAq ZATE
A7 SATAT 9NIZ ST 4 | W1-AT5A-F17
Foaral e & AT aATar g U
ATl 79IV T A FHAT TAAD AFIA AT
Tt ¥ fF g o favafenea & e
FT Z@F7 F UFIH FHT A 9T 4T
2§ smow gra feear weEr ST oA fEw
fram a=m fF ag st uF y=%7 e
art & famE oA THETETT aTga wIT
q AT ¥ AT T @1 T AT I
Fare d o A qTeAT 3 IR AT Ew
gz agm faar s @R @ex qfaw
ATE ¥ A7 UF FTZOEAN FAT IAST WY
I SF aw « 3| faar 9@ IAwr
FTFAT OF A9 W T 97 A FFH
AT § | T At W & Fn g A
fr #em & 5 favaferem 8 faegw
faar #1 FTAETT = @, O faenfaar
qR ¥ #zafgz @, @fam & @am
¥ fag A @ FTAE A 9T I
F1Z § AT a1 N fF {3 O
qr FT F TAT 47| mmm%
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§ fF wrmrsr @ww 7 w8
Foreom adi 4t &, a1 & o, wEw

o) TG ¢ dqfd g WA fE & ama s d W F A

feady | s S S S¥g A4 ar
W¥e W 7z wEE YR 9 A7 A
SIYOTT SfT @3 A AT IR AT A2 ATHT
¥ TxT g fmmo A A gl
%"rﬂ’r Tt v frm 2 fag 37

g ool g g frAdr TR T
rrzrergfa@'srﬂﬂwﬁw ARG
m‘ﬁ'ﬁ"ﬂ' 0= F 51 49 F
fawer 97 s

4

Far 2 fr AavE famr &
FAT AFAWEA T FrEATe AfAA g€ R

oAY  aremEe fag ST gAY A=Y 97 9
g A faer @1 ww afem
seqer At faar s W S fE g o
3.110 2 THAT HeEq & ST 9369
A=Y A7 A 91 | TAN AAGEAT T
FHo AW fAare ag waTed

*A meeting of the Standing Commitiee
be called on September 27, 1968 at
Il A. M. to consider the question of
working of the Students”  Union'.

wgag gfqa #7 afsa & 21 za%
faq T Az 2fza w9 47 d@ifan
27 faaeas 71 CCEll ferr (Interruption.)
I2W  FA & Fqaw  AFAr A4 F
W ZHA 3949 FTF #r w7 w A
AT® 74T YA AR A § Az fAmma
F1 AT § 5 AT At oAt A g
9 " 9 AF I f5mE oA ¥ oage
v armA-Aama7 7 fraga T fEar a,
g9 gud T ¥ fAaew T far oar
o 399 fazdy fawdt, aar @ I
zdEm frar, fee 3a% FWT § o F
F A9 qra &1 5 97 77 FH =T @)
wra | fazd frma faad zara e
qF TTE 1 A1 6T ¥ &7 9% 987 97
i var W ? WA forar AWt o FEF

Iqannw (s Wl SAR Wrn)
B3 ¥ I § ug afed

M QAN 7T W K AEA
wifd | aga A g F | AT E )
ay ag famr 2

"The order of expulsion passed against Mr.

Sinha the next day has another intriguing
aspect".

THFNEFT FHWE F AN faar § fF
fom dn & a3 fomr o1 wadw fear
T, 97 W 9w w1 fawad ) few

WY WA w7 E

Iqawneas (=0 wm F4Ta W)
qTTH AT AHSHZH 2 IAH 7 THET fEEd
e 37

| TAATQWA ¢ TAH IFTT,  qTIA-
FigAe, =feq #5d, T3 FAar g 2|
TAT F AT A ZHA 6 WerA TaEr #
{Time bell rings.) M 99 e
g T A0 |

qmanad (= wgElT gweE ) -
0% qHEHZ YT HM A 15 fAAT A foq
1 e o # aor w7 fifax

"Some witnesses suggested to us that it
was not unlikely that the object of passing an
order of expulsion against Mr. Sinha was to
enable Mr. Damodar Singh to step into the
position of the President of the Students,
Union. Before we develop this point, we
ought to add that after the election of the
office-bearers of the Students' Union took
place, in one of the meetings the Vice-
Chancellor in his address to the students said
that Mr. Sinha had secured about 2,400 votes,
Mr. Damodar Singh had also secured about
1,900 votes and Mr. Kapuria about 1,100
votes. The announcement of these figures,
we were told, was intended to show that Mr.
Sinha did not represent the whole of the
student community and that Mr. Damodar
Singh came next to him in the matter of his
representative capacity".

=
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S NATIT@N {7 T A@F ¥
ug fragm Fo ST g fF swR sarRt
ff WFTEHL, I =T AT F q3-
WG W TG qF E, M T FEGA7 AW
ot 3fEm |

SHRI JAISUKHLAL HATHI : Thank
you.

WY TSREmn : gt Y, Aew 6a
Ffowr | 9gr AT gHW AWT 9 AT
AT FT qEET FIE § ¢ z@En A
it OEE TR g@edw § fF 1 shaar
g, afFT gwt fowr W o gIw AR
2, T I AT o, W friw awa
W | TEoaww  fET & AT S deX
Hq AT

Tt (5 AETET wAT W) ¢
FHIHZT qX AR |

M AATAGA . FAAT F 4 AR
W P AT AT TR F, AT gW
FIATHT FEAT 2 T EW THF AT {7
UK ET

IFTARTA (7 R AAR WAWR)
A feT ST w9 AT |

s TATATORAN

Those witnesses who did not approve of

[20 AUG. 1969]
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T AT W @ w® A
ot oY St AT AR & A gHAA

PROF. V. K. R. V. RAO : | have read the
whole report.

g
Tt

"That in his opinion, Mr. Sinha was expelled
knowing fully well that his expulsion would
lead to the appointment of Mr. Damodar Singh
as the President of the Students' Union. We
ought to add that the witness who gave this
evidence struck us as a very responsible,
reliable and independent person At this stage
it may incidentally be pointed out that while
passing the order of expulsion against Mr.
Sinha, the Vice-Chancellor had also passed
another order on the same day". The order is
that a meeting of the Standing Committee
should be called.

M ATET TTY AT ) S99 wErr HE
S wT WM A E
faegr % SUX TS 1A gAT R AW

I A A T2 F TomTaaw g

the Vice-Chancellor's order expelling Mr.
Sinha urged that in passing the order of
expulsion the Vice-Chancellor presumably
intended to invoke the provision of clause
IV(8) of the Constitution of the BHU
Students' Union. This clause provides that
a causal vacancy in the office of the
President and General Secretary shall be
filled in by the person who obtained the
next higher number of votes, provided he
is not holding any other elective office of
the Students' Union. The argument is that
it was thought that if Mr. Sinha was
expelled, his expulsion would cause a
casual vacancy in the office of the
President of tne Students' Union and Mr.
Damcdar Singh, who had secured the
next highest number of votes would be
installed. A witness who gave this
explanation definitely stated .

qT zam@ T IE, g9 AMa & fF T
e ¥ FfAzwe § | 7 TAWET A
Fgat agar g & gma Fiewe Wi
f5 Fron faeafeem, s Qo0 WEAT
¥ FEUAT G I EATE AT AT
wfr &, Hf sETAT W WW, W OFE
aTi A g, gERME ALY ) Y X ST
fraw e wgar g oS famleEn &
oy ey v S§ qx foew W& e
T R T A wwEw AA uF AT
W T S |
guaarega (7 wZET 9aR wil)

TH | WUET  FAedz g fF s qHTa
asﬁil

talled. A witness who gave this explanation
definitely stated. . ."
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frFen o Fiwrr & A o A9
q9  wFdr, Fr5 N wew  fawsw $7
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]9, TATAT AT |
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[RAJYA SABHA]

Banaras Hindu University
(Amendment) BUI, 1969

| Wt ST &Y, T qFT AT HY AT A

ar A AuAr F 4, g SEwe wEr
Sf 1 v FwF fF Az e, g, qon
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Leh)
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AATA AZA A T FEAT AT ST GHTLT
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| A s F1 aEier a9 A1 g
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FATE | F ALY sraAar h". 15 02 fadr

miF-faaa g2 Jifaq 975 saF amad
W OATE] F¥7AT AT(ET | 4 AT 29,77 9HIR
St F1 AN AL IAE AT W F8 FE
FE AT TN g AT A SE AT
T3 f2a 2 oar 7Y fva &, TR @
93 ® FAIAFAL AT AATAAFA]  FAA
3% safEaa v w1 wse f4E
agY g srfar 0§ omo awHAl
g fg 7@y ¥ 93 1 aw #Ar@
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i fadft %1 sraf| @1 AT T3 q1ET INE
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W F AT qwWrzwa g oar H7
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S, & 3 oA FT ogwdT @ w7
| ARAT

T Ardie # &3w e fewrEdEw
T digad g feurda & A
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(@ fafyzz mww &7 wg ardl A1
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gr oy ar far fwdy awre & wiwd
QU AT Fr F1 F1 AMMAAE w6y
TorEw g Sy d) Agr a7 Arfaae
far mu  axferat v fafaare = &,
faar fwdY &1 & F19 FET AT
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fafsee & g, A% weEra ¥ A
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AT FATE WET § & zwlan @rEe
Fari<Er &1 feawzfea M &7 ov @
AR A FO  ITAET AT F AT A
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IET F1 faar g @Y sATawF €7 A
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wTE X AFAE, qgANY EY WFA & IAwr
3fam sfafafae fasmr s 93 sganr
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PROF. V. K. R. V. RAO : Sir, I shall first
deal with the amendment moved by my hon.
friend. Mr. Ganeshi Lai Chau-dhary. As he
anticipated, I do not find it possible to accept
the amendment. But I must tell him that it is
not because I do not appreciate the importance
of our doing something special to see that our
brothers who belong to the Scheduled Castes
and the Scheduled Tribes get extra special
opportunities to come up in life because of the
grave handicaps that they have suffered over
the centuries. There is no question about it. |
completely accept the principle. If he is so
minded and if he looks up the Planning
Commission documents, a seminar was
specially organised to go into the whole subject
of employment of the Scheduled Castes and
Scheduled Tribes. I had ordered a special
inquiry through the employment exchanges and
got the reports and held a seminar. At that
time, Mr. Jagjivan Ram—he was not a member
of the Government then—was one of the
Members who took part in that seminar. And
following that, I went myself to Panditji, drafted
a letter, got his signature and got it sent to the
Chief Ministers of all the States for the
implementation of that recommendation.

Mr. Ganeshi Lai Chaudhary said that the
Minister can give ten thousand assurances.
(Interruptions) T am talking of the period when I
was in the Planning Commission because 1 was
dealing with that subject then. I had to say this
because he said that I will find ten thousand
names but I will not find anyone of them who is
suitable. That was not the case. I would like to
tell you that the membership of the Court and
the Executive Council on the basis of special
representation for castes, even when they are
backward castes and tribes, is not a very
appropriate way of bringing up these particular
classes. If the hon. Member had said that some-
thing should be done with regard to their
appointment—and I believe that something has
been done with regard to their appointments—
and if he had said that something should be
done about their employment, it would be
proper. But I do not think it proper to bring the
principle of caste even if they are the
Scheduled Castes and Tribes, in the matter of the
composition either of the Executive Council or
the Court. I hope the hon. Member will accept
my view.

Then, Sir, regarding the amendments which
have been moved by Mr. Pranab Kumar
Mokherjee from the other side
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[Prof. V. K. R. V. Rao] he asked why the
tenure of the Rector should be linked up with
that of the Vice-Chancellor. It is because the
Rector in effect is the Pro-Vice-Chancellor,
and the Pro-Vice-Chancellor always comes
with the Vice-Chancellor because they function
as a team. The Vice-Chancellor has to delegate
some of his powers to the Rector in the case of
the Banaras Hindu-University and to the Pro-
Vice-Chancellor in the case of the other
universities. Here, 1 am afraid not much
delegation was done, which was a mistake.
Actually, there should be delegation of power
from the Vice-Chancellor to the Rector on a
number of specified matters, and he has to
enjoy the complete confidence of the Vice-
Chancellor. And if a new Vice-Chancellor
comes and the old Rector does not enjoy his
confidence, it will be very difficult for him to
administer the university. But there is no
prohibition against the reappointment of the
Rector. The provisions always permit the reap-
pointment of the Rector, in case the new Vice-
Chancellor wants him for certain purposes.

Incidentally, I can also answer the point of
Mr. Rajnarain that there should be no Rector,
and I think...

SHRI RAJNARAIN : Pro-Vice-Chancellor.

PROF. V. K. R. V. RAO : That is what he
is saying. Some name like the Rector was liked
simply because some one gentleman was a
Rector. 1 would like to tell you. I did not want
any names to to be brought in. But as far as Dr.
Hazari Prasad Dwivedy is concerned, he
probably is a rather kind-hearted person—if
you like, he is perhaps a soft-hearted person.
And I am sure Mr. Rajnarain, even though he
sometimes sounds violent, will not get angry
with people ever with soft-hearts.

s\ qRACEAN . F ITET AT TIHA
F3T0 g |

PROF. V. K. R. V. RAO : Dr. Dwivedy is a
very respected member, a very respected
author and litterateur. He had resigned but on
my request, he has not pressed his resignation.
He is carrying on the functions, and he has
said that he will carry on the functions till the
new Vice-Chancellor is appointed. And he is
not interested in staying as Rector. If the new
Vice-Chancellor wants him to stay, it is a
different matter. But he himself is not
interested.

[RAJYA SABHA]
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1 think the Rector's position should -be
there and it should be co-terminous with that
of the Vice-Chancellor.

Then the suggestion was made by my friend:
Why can't some student members be taken in to
the Court, into the nominated Court? Quite
honestly, I would love to do it. But my
difficulty would be this. Unfortunately, the
students have have also got party labels. And 1
am very anxious to see that the first Court does
not lead to any kind of controversy. I have
already assured the hon. Member and the House
that we are going into the whole subject of the
governance of universities and we have to find
out some procedure, some method, for student
participation without involving and bringing into
university affairs political considerations which
may be relevant outside the House but which
would not be relevant within the university. And
on this matter, that Committee is working. So,
when that Committee's Report comes and when
we reorganise the universities, at least I am
hoping that there will be some provision made
for student participation in some of these
bodies. Which bodies I cannot say just now.
But it would be difficult for mc to accept at this
moment having two or three students in this
nominated Court. If I nominate students who
arc unknown, well it will not work. If I
nominate students who are prominent, they
may be either of Jana Sangh or SSP or CPI or
may be Congress, 1 do not know. And the
moment you doit, it becomes very difficult for
these things to function. While I sympathise
with the principle behind my friends' observation
I would request him to understand and
appreciate my inability to accept it as far as the
present Court is concerned.

Regarding the third suggestion about the
Executive Council. I do not know if the hon.
Member had seen this or not. On page 85 of the
Gajendragadkar Committee's Report, they
themselves have said, "We would also
recommend that teachers of repute working in
the Banaras Hindu University should find a
place in these bodies. They have themselves
made that recommendation. This was not the
ease when the Aligarh University was reor-
ganised. This is a specific recommendation
made by the Gajendragadkar Committee. I
propose to accept the recommendation. How
many it should be out of eight—whether it
should be two or three—it is for the Visitor to
decide. One has to go into that carefully.
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I will also bear in mind the suggestion of Mr.
Bhandari that the University people should be
there. It is not a question of representation only,
they will be selected from there. But some
people from the university will be on the
Executive Council so that the Executive
Council will be a body of persons completely
cut off and having no knowledge of what is
happening in the university.

About the amendments of my friend, Mr.
Rajnarain, he asked me whether 1 can give
him an assurance that I will continue to be
Education Minister till the Bill is passed. I do
not know, Sir. Who can give such an
assurance?

St AFATEAW T AT X AT AT A

w4 2
PROF. V. K. R. V. RAO : I am not

sure if any insurance company will be prepared
to take out a policy. In political life nobody can
give a guarantee as to how long he will
continue to be in what post. That is the reason
why, when I spoke, 1 specially said that speak
in the name of the Government of India, that I
am making a formal commitment. Whoever is
my successor-because Government is a
continuous body—has to take the responsibility.
As you, Mr. Vice-Chairman, knows in regard to
some matters which happened earlier, I cannot
say that things happened earlier and therefore I
cannot take the responsibility. Government is
continuous. I can assure him that he would be
in a position to do this. Mr. Rajnarain is a
formidable person. Whoever succeeds me will
not be such a formidable person like him and he
will certainly get hold of him if he fails in three
years to bring forward comprehensive
legislation.

Regarding the question of students, I do not
want to go into the details of the report and so
on because I am very anxious that a good
atmosphere is maintained. But I do not want any
misunderstanding to be created. From the
Gajen-dragadkar Committee's report there is no
doubt that perhaps the procedure was not
followed and perhaps Mr. Sinha should have
continued as the President of the Union. But
that does not mean that they are entitled to re-
admission. Mr. Rajnarain has made a very
good study of the report because he was asking
me to refer to this page or that page. I would
refer him to paragraph 3.211 at page 78 which
says :

[20 AUG. 1969]
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"At this stage we would like to make it
clear that though we have commented on the
procedure followed by the Vice-Chancellor in
passing orders of expulsion against Mr.
Majumdar, Mr. Ravi Shankar Singh and Mr.
Sinha, we do not at all approve of their con-
duct in surrounding the Vice-Chancellor's
car, delivering several violent speeches and
instigating the commission of violent acts on
the University campus during the period that
they were leading theegifation against the
Vice-Chancellor. A large body of evidence
given before us by witnesses whom we see no
reason to disbelieve referred to these activities
of these three student leaders. From this
evidence we are satisfied that they became
power conscious and did try to throw their
weight about. This, in our view, is not at all
conducive to the maintenance of discipline on
the University campus and the steady pursuit

of academic work."
W AT F o A fade

FEAT, T GHGT & | T AT AZ TRV
ar & o fagza wEm fw ag o w0
9% ¥ T & A arg sy fE g
A FE TEE | g wwE 7 Far fw
LR UG S A AR R E U Et g
e fag & zwwr w2, faogaar
g1 T IF qATH AT qE @N AT
IR AET @T A AW @E A AE
7 f5 o feafa g

PROF. V. K. R. V. RAO : I know all that. I
think Mr. Rajnarain should know

S UKATTIAN AT AT TH 0L FD
Ffgd 78 |

PROF. V. K. R. V. RAO : Mr. Vice
Chairman, Sir, Mr. Rajnarain should give me
the credit of my having made a fairly thorough
study of the report. The Vice-Chancellor has
now resigned. There were differences in the
version on that incident. I know that between
the version of the Vice-Chancellor and the
version of the Rector there have been
differences. Anyway, the Vice-Chancellor has
now resigned. He has made a sacrifice. He has
sacrificed on this question. That is why I said :
let there be some more sacrifice because we want
to restore normalcy in the campus, and this is
what the Committee has definitely stated.
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[Prof. V. K. R. V. Rao] The motion was negatived.
I was glad to here from Mr. Rajnarain THE \ ICE-CHAIRMAN (SHRI M. P

agreeing with the recommendation of the
Committee that there should be no violence in
the University campus and that no disturbance

and goondaism should take place in the
University campus.
| Tamaw . 7 g A geEe

fag @zt = s & feg o ogwA @Y

fazst sty wer &Y

PROF. V. K. R. V. RAO : That I will pass on
to Mr. Bhandari, as I said.

As regards the Executive Council, 1 have
already mentioned it. I think I have finished. All
the amendments I suggest, should either be
withdrawn or thrown out. If they are withdrawn,
nothing better than that. Nothing will please me
more if Mr. Rajnarain withdraws them.

sft % 3ft tf2T 8fspfT | SFIAT 3TTST ~ ft A' m%

YOft§Rf *Pt ATTO ?P3T jf1
*Amendment Nos. 1, 9 and 12 were, by leave
withdrawn.
*SHRI PRANAB KUMAR MOKH-ERJEE :
In view of the assurance of the Minister |
withdraw my amendments.
Amendment Nos. 16, 17, 18 and 19 were by
leave withdrawn. ‘ i
st TTRAATTRROT : ZOHT at 2red Afag 1
THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is
29. "That at page 4, for lines 19-20,
the following be substituted, namely:—

"(3) This arrangement shall continue
only for a period of six months". The motion
was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA ) : The questionis :
30. "That at page 4, for lines 29-30,
the following be substituted, namely :—
"(3) This arrangement shall continue only for a
period of six months". The motion was

negatived. THE VICE-CHAIRMAN  (SHRI
M. P. BHARGAVA) : The question is :
31. That at pages 4 and 5, lines

33 to 42 and 1 to 28, respectively, be
deleted."

*For texts of amendments, vide col. 4912
supra.

tFor texts of amendments vide cols. 4912-
4913 supra.

BHARGAVA) The question is : "lhat clause
12 stand part of the Bill" The motion was
adopted. Clause 12 was added to the Hill.
Clause 13 was added to the Bill.
Clause I—Short Title and Commencement
SHRI RAJNARAIN : Sir, I move :

20. "That at page 1, lines 3-4, for the
words 'Banaras Hindu University
(Amendment) Act, the words "Kashi
Vishwavidyalaya (Amendment) Act, be
substituted".

21. "That at page 1, lines 5-6, for the
words 'on such date as the Central
Government may, by notification in the
Official Gazette, appoint' the words 'at once'
be substituted".

22. "That at page 1, for lines 5 and 6, the
following be substituted, namely:—

(2) It shall remain in force for a period
of six months only.

The questions were proposed.

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) : Your amendments deal with
change in name and commencement.

S| AT ZH TGA T ATHAE |

FaFqreaey (A agmE gqr W)
q4H1 oF qrq & ffT7 | a drr aie-
¥eu & 3q v, @a a7, g ) e
AUEHZ Fo 20, 21 AT 222, v AW
F ATCH wiga |

A VHAR@S 2 { AR 97 #) v
WIE g, § A AT g e
T ATty wEe A 9 favig eq
frenr Wt St & T FoT WAW A 7%
frazas wem f& qer wemar wrada
FIATH qraY 89 7 & A afzam &
a1 ITH A9 Y FL | G ge e
AR W T #Y A1 ar gEam
T HL, IART ISAON T FL A afz
FeT Flar IaF 9fr awE A
s, d qeaaearg & gfmr
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. . T FTAET TafFoo & o
ot H%‘gt‘fﬂ fore ] b b HIgd .

& ‘W%’fﬁ, AT F Y SHRI BHUPESH GUPTA (West Bengal) :
QT ST ATH gar g4 3} IH ATY AT T2 Which section of the rules are you looking into

> Mr. Vice-Chairman?
FC AN FIR TAMEHFT AU TA | 3 ¢
T“E - nTE A THE VICE-CHAIRMAN (SHRI M. P.
99 ATHT FT T FFZT JTAAT | ﬁ'é{‘ll’ﬁ-‘fBbHARGAVA) : 1 am looking into my notes
about you.

arq !!Tﬁil' g ar g wife qHATY wf PROF. V. K. R. V. RAO : I would suggest ,
iar dgw www e fa, o Sto Fto Fo Ao do T1A : IITT AY
fax, 470 Fo F1Te Yo T ATZT

2 famz § 3 # dame g
A FFM—aq faas aw  ofwy 9 .
< R L s PR I e
WWT ZAT ®WAT TS S0 | AR F AT o A

' &S fF s gafran 2 ?
AT A, A a1 AT, TR EE g e — wgeane
O SV Y . . RERICKEE (- HU

PROF. V. K. R. V. RAO: T know all the Mr. Vice-Chairman, that about the very strong
arguments. Therefore, if you could close your: A B A -
speech I would be pleased. __”9‘:” ?@ﬂl‘.inw PolF E W OWe Ty,

. A% ST\ FH AT A

Tg forsr 9= 7 219, 9fFr 73 27 A7 and massive argument he is putting forward for
- B e - the acceptance of the name of "Kashi
7 OFART AT A ':ﬁﬂ FEar, ar Vishwavidyalaya" instead of "Banaras Hindu
7 foreqr w7 & a2 AT FT HFAT 2, TR University", he can kindly supply me with a full
) .. 8 ~ note on this. As far as this matter is concerned,
arATT wERfR A& a7 gaen 2, he knows very well that some years ago, the
St g 3 3 s : "~ Rajya Sabha. . .

. M, H T z ;

AATE, 0T AT A FETT L SRRV KR V. RAO ¢ 1 do not want the
same thing to happen again. Let me get all the

arguments that you have I do not want to be
defeated

o TwATTE - e, T AR b
W A 9T fF g mwr O aoe
¥ TG, T o At 2 g ) o
& % W 9 A @ st ey
W@ fF W A oy

AT VFATTIRN B gHIT HTiHE
2 £ A, 7 e svafar gwi g
@ g, A g sefear 71 o3aw 0w
fasars 2, 7z dfram @ forsdo
aE YT U AT IFAYT AT RIE |
qagr g AR dsr F Al wa A

TEET IeAUA FTIE 8, & gAIL a1
Frf Frsfor % afd A ar v A
W@  FqAT ATE |

at, A, w7 a2 7 ag e
GUTLATH 2,42 1916 ¥ 1921 7% 7
FALT &, TAN HEFT F wAF £ | o
1aE, S e fiT A wesm §
@ T § IAF1 AT d@T a0 | zAw
EAR IS

Yo Fo Fo Ao Fto T
FETE ) FEW AE FE R

N T AR A Ay g
ESRIMERUISUNE L R
T W dAwE A aww v g

= gRT o war : A Faw 0w
¥ 21 @ awr gy Ay A
feg afmfedr abifen fm tar ow
gHten faw § sifefomer dwe #r aiwe,

"In a cavity, under the marble stone, is agz Wy W 9T §FIR Y T ﬂﬁf f

copper box, containing current coins of the
British Government and of various Indian States,

copies of the reports of the H.U.S., that day's
issue of The Leader and The Pioneer, and a
large copper-plate with the following
inscription :(—"
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[t ww Tz weT]
2@y SR wEg H RS AWEAL AT
= wufer fa=w % @ &1 A9, qE
Fiqqd AATE [HAT E )

e ag frae 3 fF ara feE
afaafadt Gae oaT 497 41 2 ) 92 39
g feg afrafedr  Gw ¥ s
mr afer faw 2 & TEE AfeE O
A& o vgr, av S R FEr w
FaFr sz ag uzl #7 faar aa g
gz .

Iqqwnam (N KA IAT AWA)
T FT @ OE He is not pressing it,

= grt fag wod) cof e Z A1
Far T wAtew faw & wwm wifdoA
ogz § f@d sw AT HogA A A, ST
qEi qv W AT @ swfen faw 6 Ad
oATET, SOF AL W OAHIHE AGN T AT
a1 aFar & o ?

guEraTay (o HFETT SAR WHE)
friifzg awuEie 97 ol FW0 AT AFA
% | Technically it is out of jurisdiction of
the amending Bill.

st Teememe : o 3fay, s
maE F s g B faa A1 ste
famr  wrar  # AT snfvfeAe oFE &
Fquz FeA & f7A

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : After your agreement with the

Minister, we need not go into this. Now you
are no: pressing any of the three amendments ?

) TRATT@O : A1 | W AEEA
qv, sff foem wft F %@ f s
WA W1 ST A T g q@r @l
FAM, § HWVEAE AT9H A @I E |

* Amendment Nos. 20,21 and 22 were by
leave withdrawn.

THE VICE-CHAIRMAN (Shri
BHARGAVA) : The question is :

vide cols. 4932

M. P

4 *For texts of amendments,
supra.
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That Clause 1 stand part of the Bill"
The motion was adopted.
Clause 1 was added to the Bill.

The Enacting Formula and the Title were
added to the Bill.

PROF. V. K. R. V. RAO J Sir, I move :
"That the Bill be passed".
The question was proposed.

SHRI DWIJENDRALAL SEN GUPTA :
Mr. Vice-Chairman, Sir, I am very sorry that
though this measure is temporary, the
University of Banaras is going to be
departmentalised. I am sure the Education
Minister will see that this temporary
arrangement is removed and a democratic set-
up is constituted at the earliest possible time.
Academic interest and academic freedom have
been the objective of the present Education
Minister. He had been a Vice-Chancellor
himself and I am sure he will maintain that
high tradition of his and that of this country in
the case of this university also.

I was possibly misunderstood when I
interrupted him. I did not mean any disrespect.
The Education Minister was saying that there
should be no violence at least in the university.
When he said "at least in the university", |
objected to that because from the Education
Minister we all expect that he will condemn
violence in any part of the country.

PROF. V. K. R. V. RAO : Quite right.

SHRI DWIJENDRALAL SEN GUPTA :
When he said "at least in the university", 1
pointedly asked him whether he implied that
somewhere else it is permissible.

PROF. V. K. R. V. RAO : That is not the
intention.

SHRI DWIJENDRALAL SEN GUPTA :
That is what 1 wanted to explain I did not mean
anything else. I only meant that the Education
Minister should say that violence is
condemnable everywhere. (Time-bell rings) I
will finish. You have shown indulgence to so
many.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Now it is third reading.

SHRI DWIJENDRALAL SEN GUPTA : 1
know. I am very, very pointed in my remarks,
you know.
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Now, why does violence take place? As a
method or as a technique, violence is there.
And violence can be eliminated by a clear and
democratic approach. I am very grateful to the
Education Minister when he says that exchange
of ideas between the teachers and the students
should be there. Their problems should be
solved amicably. But that is an ideal thing
which is lacking. That is lacking everywhere.
Whoever be the persons in authority, they only
understand the language of violence and
nothing else. This is what is wrong with the
administration. There is no use blaming the stu-
dents. The most important and fundamental
thing that 1 would like to emphasise here is that
education should have a meaning and purpose.
The question is not whether a particular
committee should be elected or nominated. We
should go into the root of the problem. We
must give a meaning and purpose to education.
But we are miles away from that objective. We
have failed there. I do not blame the present
Education Minister. I blame the 20 years of
Congress rule at the Centre. We have failed; we
have not given any ideal or expectation or hope
to the students. Now , about politics, the
Minister has said "1 do not mind political
thinking, but they should not actively take
part". When there is political thinking, that
must take its own shape. In a free country, 1
submit, politics is in the blood of young men. It
should not be discouraged; it should be
encouraged. The question is, it should be
properly directed. For that 1 shall hold the
leadership responsible. We have shown enough
of our conscience. But why should we refuse to
these students that element of conscience, the
other name of which is revolt? So what I want
to say is that we cannot shut our eyes to the real
question, i.e. the question of education and the
national task before us. The universities are
going to dogs. It is not a question of X or Y or
Z being the Vice-Chancellor. I am sorry that
Dr. Rao was being made a scapegoat. We have
a duty to show due respect to the Vice-
Chancellor, whoever he might be. We must not
impute motives. These Vice-Chancellors are
respected people of this country. They are
educationists primarily and that is why they are
chosen. Now the time has come when not only
educationists but educationists plus something
should be there who can handle the human
problem, mainly the student problem. That is
necessary. Before I sit down I appeal to the
socialist friends and the Jan Sangh friends who
have 8—32 R.S./69
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unfortunately become the main factors there,
who are putting the blame on each other, that
they should sit together and see how this
institution can thrive.

My last suggestion to the Education
Minister is that it is not so important to have
students in the committee, in the interior
committee of the administration of the
University, but he should have an exterior
committee of those political parties who will
really help him in solving the problems. The
time is ripe enough now when all the political
parties should sit together and apply their
mind and see in solving the Education
Minister's problem and join in his appeal for
giving their hearty cooperation in the
improvement of this institution.

SHRI AKBAR ALI KHAN : Sir, so far as
the Baniras Hindu University is concerned, it
is a national institution. It had been founded
by the esteemed leader of India, Pandit Madan
Mohan Malavia. It is the sacred duty of every
Indian to see that it prospers and progresses,
and I do hope that Dr. Rao will take all those
measures which will guarantee its progress
and prosperity. O.ie thing I may remind you,
Dr. Rao, and I am glad that your predecessor,
Mr. Chagla, is also here. As you have
promised that this nomination will end within
a short pciiod, so my esteemed friend, Mr.
Chagla, had promised in regard to the Aligarh
Muslim  University that this nomination
business would end soon and that a proper
statute would be brought on record. . .

SHRI SUNDAR SINGH BHANDARI:
These promises seem to be a risky job.

SHRI AKBAR ALI KHAN : Yes, it is a
risky job. I hope, Dr. Rao, you will not see that
the Banaras Hindu University Act has the same
fate as that of the Aligarh Muslim
University. . .

PROF. V. K. R. V. RAO : No, it will not
have.

SHRI AKBAR ALI KHAN : That it why I
want to tell you to be very alert and sec that it
is brought.

Olie suggestion I want to make. It being a
national university, I think it should be the
effort of the Government of India, because it is
financed by the Government of India, to see
that in the Aligarh Muslim University at least
25 per cent of students are encouraged to join
from other denominations, from the Hindu
denomination and other denominations.
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[Shri Akbar Ali Khan] Similarly—I know
there is no restriction in any way—all efforts
should be made to encourage the students of
other denominations, the Christians, the
Muslims and others, to join the Banaras Hindu
University. I Sir, as a member of the Education
Committee had visited Banaras, and I assure
you that the love and affection I received,
when 1 went through from boarding to
boarding, from the students of the Banaras
Hindu University was not at all less than what I
got in the Aligarh Muslim University although
I was an old boy of that. So, this encourages
the students. This should be reflected in the
students' sports teams, administrative bodies,
executive councils, and so on. You should see
that you give it a real national touch. That is
my only request. I do hope when you bring the
final Bill you will have this in your con-
sideration. I wish you the every best. Thank
you.

SHRI BHUPESH GUPTA Mr. Vice-
Chairman, this, I believe, brings to a close a
heartening chapter in this House of a thoughtful
discussion on matters connected with our
education and the administration of  our
universities.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI KHAN in
the Chair]. It is because of the intervention of
this House, from both sides of the House, that
the Government of India was obliged to bring
forward certain measures, notably the
appointment of the Gajendragadkar Committee.
The Bill is the result, I believe, of the findings of
that particular Committee which had to work
under very difficult conditions on account of the
fact that those who were guilty were still in
control of the affairs of the University and when
representatives of such people seat on the
Committee, not as members but as observers or
in some other capacity, obviously it was
difficult for members of the staff of the
University to come and give evidence. I did
receive some letters saying that it was not
possible in the conditions prevailing at that
time of intimidation and terror and blackmail
and all kinds of threats, for many people to
come forward and say what they would have
normally liked to say before a Committee of
this kind. Even so the Committee did good
work in the sense that it probed into certain
very serious allegations and into the affairs
mismanaged under Dr. Joshi, the Vice-
Chancellor. Now, this is the end of the debate
and I am making only some general
observations.

[RAJYA" SABHA]
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First of all, the concept of denominational
universities should go. I think we should not
use and we should not have used the word
"Hindu". And that point has been debated here
and many have expressed in favour of the
change but it could not be made because of the
pressure of Hindu communalists. That is so
and for no other reason. After all, when we
have to respect religion as we must, those
people who believe in religion, certainly have
other ways of doing so. We have declared
ourselves to be a secular State. The universities
run by the State, by the secular State, should
not be given this kind of a description—a
Muslim University, a Buddhist University, a
Hindu University, a Christian University, and
so on. That militates against the very concept
of secularism. I think we are giving an
ideological and cultural disorientation from the
standpoint of modern ideas. That we must
realise. But then, we live in conditions when a
Presidential candidate in order to win the
election prays to God. We read it in the
newspapers that he is praying to God. This is
the condition in which we live. Even to win the
election we do not rely on the democratic
process and we rely on our prayers to God.
And that will be seen now whether God is
propitious or not. But this is the position..

SHRI M, N. KAUL : May God bless you.

SHRI BHUPESH GUPTA : "May God
bless you" he says. Whom?

SHRI SUNDAR SINGH BHANDARI:
You.

SHRI BHUPESH GUPTA : Well, the Jan
Sanghis have already blessed a particular
candidate. There is no doubt about it. But God
seems to have taken a different view in matters
relating to Uttar Pradesh because in U.P. the
counting is over and a person who did not pray
to God, Mr. Giri, has a lead over a person who
was praying to God. . .

THE VICE-CHAIRMAN (SHRT AKBAR
ALI KHAN ) : Irrelevant.

SHRI BHUPESH GUPTA : Anyway, Mr.
Vice-Chairman, leave that aside.

The first thing that we should do is this. We
must free our universities from the influences
and the hang-over of colonialism or the British
past. We must give education a forceful anti-
imperialist character and that is very very
important because modern India has grown in
the image of anti-imperialist struggle, in the
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independence, and hence it is of absolute
necessity that we free our minds from the
meshes of whatever is left over in the
ideological sphere handed down to us by the
British rule. This is very very important.

Our education and the students should be
given such moulding of minds that they
develop strong sentiments of political and
economic  freedom, sentiments  against
imperialism, sentiments for those who are
fighting against imperialism in order to relieve
mankind of the threat of war that imperialism
causes. Secondly, we must free our universities
from the virus of communal propaganda of
communalism, no matter communalism of
which community, but here in our country it is
the communalism of the majority community
which poses this potent threat to not only our
concepts of secularism but also to our cultural
existence. Some people think as if
communalism is a matter of Hindu-Muslim
unity or amity. It is much more than that. A
nation like ours cannot stand on a cultural
footing, cannot develop its culture, cannot
develop its genius, cannot develop its talents,
unless we free our minds from the direct and
indirect influences of communal ideas,
communal idealogy, communal propaganda,
communal thinking and all that goes with it. It
is very very important. Surprisingly enough we
have not done it even after 22 years of
independence. We have had the most disgusting
spectacle of communalism running rampant in
one of the finest universities of our country,
namely the Banaras Hindu University. Its life
has been distorted and vulgarised. Its cultural
existence has been degraded, its human
existence had been somewhat insulted by those
who preach communalism there. I say that
nothing has been done. Something has been
done but much more should have been done.
Why was it not done? It is because there are
people in high places who bow to the pressures
and blandishments of communal forces. They
are also entrenched in very high positions and
therefore we do not get very far; otherwise
cannot we find a Vice-Chancellor for this
University who has no association with the
RSS, who is not a friend of Guru
Golwalkar?

SHRI SUNDAR SINGH BHANDARI :
That argument yet goes on in spite of the
report?

SHRI BHUPESH GUPTA : I shall pursue
the argument so long as you do npt take my
side in this matter.

[20 AUG. 1967]
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SHRI SUNDAR SINGH BHANDARI :
In spite of the ieport?

SHRI BHUPESH GUPTA : I am not
here to speak on the report.

SHRI SUNDAR SINGH BHANDARI :
You have not read it.

SHRI BHUPESH GUPTA : I need not. |
know Mr. Joshi without going through the
report. Do I have to read it ? Would they deny
that they have an organisation of the RSS in
the campus?

SHRI SUNDAR SINGH BHANDARI :
You were talking of the Vice-Chancellor. You
have shifted from that.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : They say that you
have not read the report.

SHRI BHUPESH GUPTA : I have but
because I have not made a detailed study of
the report, hence I did not speak in the earlier
stage. Third Reading is meant for those who
arc ignorant about details; otherwise it is
meaningless. Third Reading is a compendium
of half knowledge and half ignorance and I
have a mixture of both these in an abundant
measure. Therefore 1 say that communalism
should be done away with. We cannot change
the name but certainly Hindu communalism or
communalism of any sort can be banished from
the university by the combined efforts of all
those who stand for secularism and democracy.

Then you said that I did not read the report.
Certain parts 1 did. So I said I have half
ignorance and half knowledge. This is part of
the knowledge. This is about expulsion of Mr.
Sinha, the President of the University Union
and very adverse remai ks have been made on
page 51, as you will find. I know the gentle-
man student who had been expelled. 1 regard
it as an act of vendetta by the University
authorities and the Vice-Chancellor in
particular and that was done and you get even
from the evidence that he was enjoying the
confidence of the majority of the students,
which was shown by the voting in the elections
and even so he was expelled in order to put
Damodar Singh in his place. Now I appeal to
the Minister. I understand Dr. Rao is a
vacillating person these days.

DR. V. K. R. V. RAO What ? Vacillating?
This is 100 per cent, igno'ance.

SHRI BHUPESH GUPTA : I have very
great regard and affection for him but I am
told, his friends tell me that of late
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he has been vacillating over certain things may
be under mental strain that he is passing
through but it is only a passing phase, I
hope.

DR. V. K. R. V.RAO : Not me.

SHRI BHUPESH GUPTA : I do not I hold
the education portfolio.

DR. V. K. R. V.RAO : You might ‘hold it
some day.

SHRI BHUPESH GUPTA : If you are not
vacillating, then prove it to the world that you
are not vacillating. We arc open to conviction.
As far as these students are concerned, all
disciplinary action of that time which was
taken against Mr. Sinha should be withdrawn.
One act of non-vacillation you can display
immediately is by cancelling them.

SHRI SUNDAR SINGH BHANDARI : In
this context it is vacillation.

SHRI BHUPESH GUPTA : This is one
example I am giving. Much has been said
about the academic matters and the students'
right to participate in politics. 1 do not know
what these people are talking about. Some old
men, obsolete creatures, who belong to the
last century, who should had their places in the
museum rather than in the body politics of
our country, begin to talk : Oh, the students
must not take part in polities'. This is to suit
their convenience.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The Education Minister said
that they can think about politics.

SHRI BHUPESH GUPTA : I am not
blaming him because he has been very
successful by taking part in politics. That is
why from the academic field he has come to
the Treasury Benches. 1 will never blame
him. He has been a success. 1 give credit to
him. H was a Vice-Chanccllor one day.
Another was a Judge and now you see the ex-
Chiof Justice sitting in these Benches here. 1
hope I shall not see a retired Inspector-
General in these Benches but I want to contest
the idea that the students must not take part
in politics.

It is not only their right but it is their
bounden duty to take part in politics of our
country. I would expect that they should take
part in the correct politics which improve the
condition of the masses, which give an
orientation to our cultural and material life,
which vividly places before the nation the
aspirations of the

[RAJYA SABHA]
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future, because, after all, we are struggling to
build the nation. Who are going to remake it?
Is it the retired official who finds a place in the
Swatantra Party or the Rajas and Ranis who
likewise go to the Swatantra Party or the
superannuated Congress politicians who do not
know how to vote even as I find many votes are
invalid ? Who arc to take part in politics ? It is
the youth, the vigour of the youth that is
needed to remake the country and certainly the
students must bring into our political life the
vigour of the youth, the dynamic thinking, their
patriotism andtheirhighspi.it of militancy and
fighting capacities. All these must be brought
into it. I have been to foreign universities. I
have seen foreign universities also, the politics
there. Well, the students there are also
encouraged to take part in politics. I have seen
it in the Oxford University. He was a student of
the Oxford University, I believe.

PROF. V. K. R. V. RAO : Not of
Oxford, of Cambridge. 1 was
student of Oxford.

SHRI BHUPESH GUPTA : Well, he was in
the Cambridge University. I wont thee and
saw. They have got societies with their
leanings to the Conservative Party or the
Labour Party or the Communist Party. There
are all kinds of societies. The Liberal Party is
there also. They fight against one another.
They express their points of view. Leaders from
London go there and address them. In our
country also the same thing should take place.
Students must not be discouraged from taking
part in politics, because it is they who make
what the nation is to be, and the political
making of the nation is very very important.
Therefore 1 say. Besides, it is their thinking
and ideas which should influence the older
generation, not that the older generation alone
will influence the young generation. The older
generation also should give way; it should be
traffic from both sides. Certainly from the old
they should get their rich knowledge and all
that, and from the young the older generation
must imbibe the forward looking modern
ideas, modern thinking and so on. The
responses must be from both sides. Mr. Vice-
Chairman, that is why I say it is very very
important, also because some have disparaging
remarks to make about student participation in
politics. I think the lion. Minister should
realise it and I think he does realise it that if
the student community does not take

not a
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part in the politics of the country, this country;
will not be worth living in. After all, in our
country we have still a lot of illiteracy. It may|
bs that even twenty per cent, and thirty per cent,
of the people are literate today. Still, only a
very small section of the ctmm.inity has the
advantage of education. O.hers cannot enter|
the portals of the universities. In such a
situation it is essential that those who have the
advantage of going to universities for higher|
learning take part not only as students but also,
as future architects of modern India. That is
very very important.

Mr. Vice-Chairman, finally before I sit
down 1 must say that this university must not
be subjected to attacks by policemen and
others—the campus and other places like that.
Academic centres must not be subjected to
attacks by policemen and similar other
executive authorities. Academic autonomy
should be there but we should at the same time
sec that this academic autonomy is exercised in
a manner which is beneficial to the community,
particularly to the student community.

Mr. Vice-Chairman, as we are passing this
Bill T hope we all would give them all
encouragement to implement the positive
aspects of the Bill in a better way but again,
before I sit down, I should say that two tilings
are essential. First, you must declare a war in
the Banaras Hindu University against
communalism, open or veiled communalism,
and in this you must seek the co-operation of
the staff and students and all those who are
sincerely devoted to fighting communalism and
stand for the ideals of secularism, and you must
unite them into a mighty common front in the
academic world to free our academic system
and our education from encroachment by
vicious communal ideas, destructive communal
ideas. That is alsj very very essential, and I
think Parliament having passed this law, will
remain always vigilant and see as to how this
law is being implemented and administered in
the Banaras University in the conduct of the
affairs of the university. I would again appeal
to all concerned that they should realise their
responsibility in a matter like this, which is a
non-party matter, which is a national matter,
which affects not only today but also tomorrow,
which affects the generation which is living but
also tho generation yet unborn. Therefore we
owe a great responsibility to ourselves, to our
conscience, to Parliament and to the nation to
see that the academic world is run in the
interests of
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the nation free from corrupting ideas of
communalism or from other reactionary ideas.

Thank you.

s do gwo wew (fage) : sw-
HNIEqE WERA, A1 9E9 TN §EA ¥ 949
Wi g A faT & oud avaeg ¥ 38
A AA AT FEAT g A A I
GEH UF AT GG o Sfve Yo w7 fauiE
9% agH & @ 97 99 §uy 9 4939
a1 (g% fFar a1 f5 e gfaa-
T & @ W S9EY ¥ OF q9a%
g o 5 93 ¥ vewmiea &1 @
FYAT &, SH(AC IWHT AgF AT, . .

3o M AFER : (faedT) @ &9 W
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=l dlo Qo WA : ATLo THo THo
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afg % ag W @A Wiy | s
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[t dTo TFo HIW] fgd | @ fefaw & A g9 W gaE

§ gawr @7 garg ) wEr &1 awgw | FHWA A fau @ fr agt 7 <o q@we gwe
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WEdg S FT 1 WET WiEA WA ot | 84T ZF a1 699 TEM &1 RS I At

[RAJYA SABHA]

HFT q TAA FIE dEg AL, A
|rq g ®19 Wg AT WieATd Al 39
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maa g & 989 AeqAiew & A
TgaT wWee A1 g1 aar 4 ) faaar fE
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Dr. Bhai Mahavir, I would
request you to be brief.

DR. BHAI MAHAVIR : Mr. Vice-
Chairman, Sir, I should have thought that
third reading was not the stage wheie we
would be treated to political harangues on
communalism and secularism but some of our
friends here perhaps cannot digest their food
unless they give some sort of manifestation of
what goes on in their own brains and what
they try to reflect on others. The hon. speaker
just before me has been talking what Mr.
Bhupesh Gupta also has been saying but |
could justify Mr. Bhupesh Gupta's statement
of these things because he said that it was
some sort of an exercise in ignorance which
he was indulging in but I did not think he
would resort to 100 pet cent ignorance for the
purpose of speaking on this Bill. Anyway 1 do
not want to involve myself in an argument with
him. Secularism is something and comm-
unalism is something which he has tried to
give his own meanings to but this is not an
occasion which is appropriate for the pupose
and I will resist the temptation of refuting
much of the things which he has said and
which appear to me to be devoid of sense.

I would only wish to draw the attention of
the hon. Minister to one or two points and I
hope they will receive his earnest consideration
irrespective of the fortune which the presert
Cabinet may be faced with before night fall,
but hoping that he will continue in his seat and
in any case whatever assurances are given by a
Minister his successors also attempt to honour
them so far as they are assurances in respect of
policies which they also wish to follow. There
has been a discussion and Mr. Rajnarain was
kind enough to refer to me and make an appeal
that we should not distort facts. I should have
thought that was an appeal which needed to be
addressed to himself before he could address it
to others. Anyway I do not want to go into
that also; I do not want to drag in names. I
would only request the hon. Minister to make
note of one particular fact which I tried to
impress yesterday. There has been something
seriously wrong in the affairs of the
University in the Office of the Registrar,
There has been misuse of funds; there has been
misappropriation. The Registrar's Office has
been accused of suppressing files, delaying
matters, not following instructions of the
appropriate  authorities, = whoever  the
authorities might be. Now, Dr. Joshi is not
there but there will be some
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Vice-Chancellor and if that Vice-Chance
llor dees not get proper co-< peration and
obedience of the Office and if people
who have been playing ducks and
drakes with the funds of tLe University

continue to have such opportunities,
whatever Ccuit, whatever Council we
may nominate, whatever amending Bill

we may pass, we shall not achieve the
puiposc of having a flourishing ccntie
of learning in the form of Banaras Hindu
University. 1 would icquest therefore the
hon. Minister to give an assurance here
if it is not against his polity that whatever
rot there has been in the Office in the form
of financial incgularitics, in the foim
of administrative irregularities, ycu would
sec that those are rcotcd out so that no
type of favourititm, no type of wrong

activity can flourish theie in the new
Administraticn. 1 have not Iter, able to
follow Mr. Rajnarain's arguments about

this matter. 1 said certain things abtut a
person here who was the Treasurer for a
pretty long time. The argument that
Mr. Rajnarain gave was that he was a
great fighter for freedom in 1942; he said
he did this and he did that. But my sub
mission is whatever any person might
have done in 1942 or in any other phase of
the struggle for ficedom, that docs not
give him a licence for indulging in mis
appropriation or misuse of funds of a
public body like this. 1 am not interested
in one person or the other. 1 only say
that this justi: lould not be given
when you come across such things which cannot
be justified. Irrespective of the person
concerned, we should see that these things are
rooted out and the University is purified of all
such ekments. There has been so much talk of
communalism. There are also forces which want
to disrupt the academic life and the social
fabric of this country. If people have got links
because of which election results arc
broadcast from the Peking Radio it is not
something which should be taken as normal
political activity of Student Unions. I am not
going into details. I am only requesting that
the spirit in which this Bill has been brought
and is being passed now should be maintained.
The University should be purified of all types
of wrong practices and wrong things which
have brought a bad name to the University, and
1 hope once again we will be able to see that
the great dream which Malaviyaji had is
nearing fruition. THE VICE-CHAIRMAN
(SHRI AKBAR ALI KHAN) : Mr. Rajnarain.
You have promised that you will finish in three
minutes.
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&Y THRITTN : FARR areq & 98
Hag a1 Fz Z argare s T
Fr Gw | wif|m ww ogw oF g Al
IR FH OO T ¢, WL 9T I AT
s fewdwm aqu FUAT a1 ga faEee
FH | A9 AT FGT 7 AT K IAE
qET FEAr A6 T arad | gAd aTaa
fegaez %1 4Y 5 gua Fa= aiw fAaz #i1
aag ¥ AHANT | AU 9 e gARI
g1 wer gFax & foar ) & fe aar
g f& womr 9 w3 afFom)

sy, & fer wefT S & R fRdEa
FEMT aArTE gVey f farerr waAT St ael
favafqarem & ag  feafa  dar 5% famd
qed  WEWAT WA St F1 wEAn
afaw™ &SI A0 FL ) GFAT AT )

O S F AL TG O 47 qE
q weem foer WA ST ¥ag A fE
959 WEIWAl WA ST OF @0
wea fear @ 18 sEA, 1942 90
farar ) SN gasT a9 SR A w
ﬁ?fawfa?rmﬁa"mir qT A A
qET Al FifF qg FE A9 1942
& wifea | zﬁawa Far fa s
St afz gm @R wF AAT 8L H AT Al
feaer aoaz< § @i g T@F A |

Is it parliamentary practice? Is it the duty of
the Whip to speak to him ¢ ¢

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : He is attending.

SHRI OM MEHTA (Jammu and Kashmir) :
You are addressing the Chair.

SHRI RAJNARAIN : I am addressing the
Chair. It is not like a Whip.

A, a7 fAaes ag § & qow ngrr
T ag FE A, g fEAd w1 @ S
H2® WAqHE W1 ATAT 471 9§ W4
ST #1 &qTET 41, g gg 91—

"University is focus of all revolu-ti onary
activities. Awaiting order. Finlay-Collector".

[RAJYA SABHA]
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feTd sy I a1 fF daw e
FAET qRW FL AR gw wrar faw-
faaem ax Fear w2 &, ar waEna
St W oggr oar fFogwm oA ww W

"I will be the first man to be down at the gate,
if police or military enter".

A St g foga @ W,
# ugar @ g s e faafaarea
T wEE 9T qzm AT gfam ar dar
ST, &7 gUE €T 9T 97 F & A0 |

AT, IAT TIMHA #7E7 fAaraw
o ® WX ZAA aAri. IEH OF
¥ frar gard faar fafaaaa &
glawrfaat 1 aAiT & qfFw FT 93W
fifeg Zrmaflr w7 favafrarag &
gfawifaat @ gfae svaff  a@mr A
gfaw agr aww s @F fzq, =g
fa g a radraf, 3979, 1968
w1, argan w3 fs o T707 fag qaa
T o g1 A& frar afew 3wz w9 fa,
gua afag ¥ fax, sqF faaas a3
auRre % a3, ST ar saw g
fear gafag qa wrdrer s s 4
¥ Fnft faaiqaar § oqer g gard
favaet w0 vF oF Ta Aw F TETEOr ¥
vl gar &, wfan gwa w3 fe g
Faeq g f& At sed wor fag
ArH gEArEr F | A, AT ST g6
fF 9= A4t a1q fos 9 aw A FE
qWET wErd 9y ad g 9eRre 4h
qfo Ui o &I ATFTT Y, 3To Aifgal
IO S AR 9, To  ifgAr 7
Fer & ’frqﬁfq—&fﬁﬁw g1 gal
FEHEA @z &1 awe fF gfaw &y
Meft w7 T@, T GEdza aqEz F@y
aFt dro wHe dio A VI, gW
AT S g1 @, W aa Adr e adT
I AN AQ@  qqwEA W AF AR
IEH T A @ Sy wrfow $$ 0 gw
i U ax F 1 ogw € A &

ATEw wew EUd
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SHRI M. P. BHARGAVA (Uttar Pradesh) : ]
two words. I am happy that within a few minutg

wfar & ity g4 s & ¥4
Qi Tw wrAdg AT W @ WHAr S
aar i et frand, fRafamg
FofFa F SIWH, 144 T IH A, 9o
To #e & AT AT FFF T HIDA
¥ fosr 78t w7 q6d, faar s
ME AATLT W OFIET AITALT A,
T AHEALT ’, T A|AEUT A,
1T AT 37 oAty w1 AT §9

A St @waw G 7 3IFa A
FfaF  GW gAN AT IR J(T AT

@F A AW FAAA L A FgW § R awd
o7 F war 9t fzge &1 IwAm 79y
faamr, A0y WiT A wAT 9T A1 T
19 FL4 T (AT SrmEe G35 HAan

zars fam = WEEIT WF W
(Time bell rings) # 97 %9 @
g, AT wdr 419 faqz g1 %o W EN
JEAT | ENE F AT FF AT
EgerA w18 wAdr FE ar Ias aAy
@ifed, w9 & o wEwT wEr a7ag
fad waar gfv g 9 A1 Avwd]
gfmwr Agw ardr &0 faw a4 FwaE
FIAA TFATE Al (6T F0E W0 TR AT
FOH IALT WEAAT 92T, F A7 A
WM TAT E, WE 9F AT AT
e A% [eaarT 1, 913 Ari-AT awnaq
#, gnegga fearm  waa fear &, w39
fear &, @ fam-uaifadom g 2 )
e & Fgw 5w 9w a7 sfEq
FHATET &%, WIS FEATAT FHe, AT
et ff g &7 qavan, fEET AT WA
T saweaTE, fedt oft sre A Afume
fasafqaea & @@ #7999 AL T 3
T7 Agmar, Wag T g9Ar 9T &
gdt off & wawi 0 wfow w0 §
gaEr SUd G |

submitted to the University Grants Commi
irregularities. I would like to know from the
to what has been done to that
University is suffering from a disease which
the body politic of the

. Minister will get what he wanted

memorandum detailing the financial irregularities.

Mr. Vice-Chairman, Sir, I would like to say one or

s the

the shape of an amending Bill. I must join
those who have said that they are opposed to
nominated bodies and I also say emphatically
that, as far as possible, nominated bodies
should be as shortlived as pjssible. The
Minister has given an assurance that it will not
last for more than three years. "Three years" is
a long po.iod and I would like him to make
uuVu and see that these bodies do not function
a minute more than what is absolutely
necessary.

Now, thereis groat responsibility on
the Centre and the University Grants
Comnission as far as financial assistance to the
Central Universities is concerned. I personally
feel that the vigilance exercised by both the
Education Ministry and the University Grants
Commission over the Central Universities has
not been as stringent as it should have been and
if it had been so probably many of the financial
trregularitfes which have ari: vn today would
not have been there. Now, Banaras is a
national  university and it should be the effort
of everybody to see that it runs smoothly and its
national character is maintained, but [ must say
that the malady from which the Banaras Hindu
University suffers is deeper than what is sought
to be remedied by the amending Bill and,
therefore, I must request the hon. Minister to
find out what exactly is the malady from which
it is suffering. Ways and means must be
found to remaiy the maladies before the
comprehensive Bill promised by the hon.
Minister is brought forward. I am referring
to the financial irregularities which have been
brought to the notice of the University Grants
Commission, the Education Ministry, the
Gajendragadkar Committee and several other
commissions from time to time. I am sorry to
say that none has paid attention to these
financial irregularities ~which have been
pointed out. I do not blame the
Gajendragadkar Committee, because it was not
a part of the terms of reference as far as that
Committee was concerned, but I do blame the
University Grants Commission for not seriously
considering the 137-page memorandum

ion about a year back detailing the financial
inister and the University Grants Commission as
The
has to be remedied and the symptoms appear on



